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·LEGISLATIVE ASSEMBLY 
;friday, 6th August,' 1943. 

The Assembly met. in the Assembly Chamber of the Council. House at 
Eleven of the Clock, Mr. PreRident. ('rile Honour.nblc Sir Abdur Rahim) in the 
Chair. 

STARBED QUES1'IONS AND ANSWBRS. 
(a) ORAL ANSWERS 

CHlEF ES'GINIIlIllR<; .\.NO COXMANDER'l, ROYAL ENGINEERS, IN MILITARY 
ENGINEERING SERVICE. 

222. *.r. lI'abt Bakah IDah1 Baksh Bhutto.: (a). Will the War Secretary 
be pleased to state the total number of Chief Engineers and Con1manders, 
Royal Engineers, in the Military Engineering Service in I~dia  How many 
of them are Indians? 

(b) With reference to the answer to starred question No 276 oRked hyMr. 
Muhammad Azhar Ali on the Slat March, 1942, will the Honourable em~ 
please state how many Indians hne been appointed to these posts since. April 
1st, 1942?r 

(c) How many of them are Mus81mans? 
Mr. O ••• Trivedi: (8) Chief Engineers 4. 

Commanders, Roya.l Engineers 84. 
One of the latter is an Indian. 
(b) One Indian has been appointed Commander, &yal Engineerll, 
(e) NODe. 

MISSING INDIAN SOLDIERS AND OFFICERS IN FAR EAST. 

S. *Kr •• abt ..... IDahl .aIaIb Bhatto: Will the War Secretary be-
pleased to state the number of those Inaian soldiers and officers who were 
serving in the far East and whose fate is still unknown? 

Mr. O. •• Trtvecl1: Officers 
Viceroy's CommiRsioned Offiaer ~ .. 
Indian Other Ranks 

860 
1,487 

71,698 
It is known that many are prisoners of war, but the Japanese refusal to 

submit nominal rolls of prisoners of war in their hands to the. Protecting Power 
for' onward transmiRsion to the countries concerned makes it very difficult to 
list our casualties under killed, missing and prisoners. 

ONE-SCHOOL PROGRAMME ASSISTANTS OF THE ALL-INDIA RADIO. 

2M. *.Kr. JI'&bl BaJrsh Dlahl BakIh Bhutto: (a) Will the Honourable 
Member for Informo.tion and Broadcaiiting be pleased to "tate if it is & fact 
that nearly all the. Programme Assistants in the All-India Radio belong to 
the eame school of hternt,ure and represent the same school in the progra.mmes? 

(b) What is the number of Urdu (or Hindustani) poodlS in blank ,·erse 
broadcast from Delhi, Lucknow and Lahore within a. year? 

(c) .Is the Honourable Member aware of the fact that in Urdu blank verse 
does .n<;Jt e~i t and certain r~ ramme Assistants and a .Programme Director 
are glvmg It much more prommence than it deserves? 

(d) Does the Honourable Member propose to suggest t;o the Controller of 
Broadcasting to se;'! that Programme Assistants are posted to each station 90 
as to represent all schools of Indian literature? 

The Honourable 8.1r Sultan Ahmed: (a) Government are not aware that 
there are any tecoglllsed and well-defined "schools" of literature, nor is it a 
fact that the programmes reflect any such onesidedness as the Honourable 
Member suggests. ' 

(b) Two. 
(c) and (d). I am going into all these quee.tions a.nd hope to come to definite 

OOlllciu"ion within the near future. 
I ~l ~ 



eft LBGISLATIVIf A88BMBLY. [6TH AUG., 1948. 
SB'M'LBMB1'lT OF KAZAKS IN bmu. 

111'. 4IJIr. !fabi Bakib W&b.l BakIh Bhut\O; (a) Will the Honourable the 
Dafemce Member be pleased to tat~ what Ilrrangcmwtft have been mnde for 
\he settlement of Kazaks in India:l 

(b) How many of them ha"V:e sottled ill Hyderubad and Bhopal? 
~ BOIlOU1'&ble .aUk Sir 1'I1'0Il KhID Noon: (a.) Pending arrangeulents for 

&he permanent ett~erue t of the Kozaks, they wtlre maintained by the Govern-
JDeDt of India in 1& camp at To.rnawa in the Hazara District in the N." W. F. P. 

(h) 128 families have gone to Bhopal, but none have gone to Hyderabad. 
ID' •• nlIa.mmld Iraumaa: May I know what particular facilities they were 

...-wed in British India, if they wsnted to settle here 1 ' 
fte JloDoar&ble JIaUk SIr 1'11"01 KhNl Boon: None . 
.... LalchaDd BaVllral: Have they come to stay bere permane,ntly? 
!til Hoa.oar&ble JIaUk Sir I'eros Khaa !foon: I am I\fraid J" have not 

wed them that question. 
Ifr Muhammad YamID Khan: Why were they removed from the Koha.t 

~trict  ' 
fte KODOUr&ble 'MalIk' SIr Perc. Klwl .oon: They were not in Kohat Dis-

trict. 
8ardar Se' SlDP: What is the meaning of the word 'Kazak'? Is it a 

Parsian word? ' 
fte BoDourable Malik Sir I'eros lDl&D .oon: YOllwill have to consult 

_e school master about that. 
I 

[NDIAN8 OONNECTED WITH THE INDIAN ABMv. NAVY ANn AIR FOBCK IN 
SOUTH AI'BICA . 

•. -Ill. GcmDd V. De8hmuldl: WiJ;l the War Secratary please &tate: 
(a) if there- are any Indians connected with the Indian Army. Navy and 

Air ~'orce in South Africa; , 
(b) the treatment., they are having 08 regards their residence and t.ravel ill 

~Qt1t Africa; 
(~) what amenities they are having; and 
(d) who pays for the expenses incurred on maintaining them in South 

Africa? 
Ill. O. M. T!tve4i: (a) None, Sir. 
(h). ~ ) and (d), Do not ariRe. 

8utBs IN HIOH SALARIED POS'l'S IN INFORMATION AND BROADCASTING DBPABTMENT. 

!21'. -Bardar lant Singh: Will the Honourable.Member for Informution aud 
lSroRdC8sting please state the number of posts in his Department carrying 
.Iaries of Rs. 400 per mensem and over. and the number of Sikhs enjoying 
saell salaries? What is the highest salary pRid to a Sikh in his Department? 

"lhe Honourable Sir Sultu. Ahmed: There are 123 posts carrying salaries 
fII. Rs. 400 and. over per month in the Department of 'Information and Droad-
lUting. Of these only one is a member of the Sikh community and he draws 
• salary of Rs. 700 p. m. 

Sardar Se' Singh: Will th= Honourable Member kindly take steps to 
eomplete t,he quota of the Sikhs in the higher posts in the Department under 
Iaim ? 

''!he Honourable Sir ul~ Ahmed: I do nut know the quota. 
Sardar Sant Sln,h: Will the Honourable Member try to find out what IS 

the quota ot t.he Sikhs in his department? " 
fte Honourable Sir Sulta.n Ahmed: AP. fllr IlS I know there is no quota. 

SIKHS IN TEMPORARY MINISTERIAL POSTS ni CERTAIN Oll'FJCES. 

e. -Sardar Sant Singh: (0.) Will the o ou~able the Home Member 
tindly state the total number of ministerial posts (temporary and for the 
~uraiio  of War) cfNl.ted from the 1st September, 1939, to the lBt July. 1948 • 
• the following offices, separately: 
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(i) Director General, Posts and Telegraphs, 
(ii) War Transport Department, 
(iii) Labour Department, 
(iv) Communications Department, 
(v) Food Department, 
(vi) Information and Broadcasting Department, 
(vii) Intelligence Bureau, 
(viii) Finance Department, and 
(ix) Auditor General of India? 
(b) How many of these were filled by Sikhs? 
'l'he Honourable Sir Reginald. KuweU: The informa.tion . 'is not readily 

available and its collection would involve an' amount of time 'and labour thlAi ' 
would not be justifiable in war time. 

Sard., Smt Singh: May I ask the Honourable ~m'bei 'if he does not feel 
that his Department s,hould keep statistics of the various comiR'tin1ties recruited 
8S a result of the Circular of July 1934? ,. i 

The Honourable Sir Reginald Kuwell: Yes, but not in the form asked for. 
Sardar Smt SiDah: Am I to understand that·the Honourable Member is 

not going to oollect this information because of the fact that the Sikhs Bl'8 
.,ery few in number? . . 

The Jlonourable Sir B.eglnald Kuwell: 'l'hat is not the reason. It will 
Involve very extensive examination of the records of these departments 'for a 
period of five :vears and would involve a great dell:} of work. 

Mr .. Pr8liden\ (,rhe Honourable Sir Abour Rahim): Next question, 
Sardar Sant Sblgh: May I put one more question, because from my 

community's point of view, this is a very important question and Government. 
is avoiding an unswer? .. 

Kr. President. (The Honourable Sir Abdur Rahim): The next question hal!! 
been called. . 
POWER OF THE HEAD OF A DEPARTMENT TO REFUSE TO ACCEPT RESIGNATION OF A 

TEMPORARY GOVERNMENT SERVANT, 

229. ·Sardar Sant Singh:' (a) Will the Honourable the Home Member 
kindly state whether the head of an office or Department has any power to 
refuse to accept the resignation tendered by Q temporary Government servant 
ill uccordance with the teruls of his appointment? 

(b) Is the Honourable Member aware that suoh a power is being exercised 
by some heads of offices without assuring or guaranteeing a. permanent &ppoint-
ment to such persons? 

The Honoura.bie Sir Reginald KoweU: (a) Yes, by v~ue of the provisions 
of the Essential Services (Maintenance) Ordinance, 1941. 

(b) I am prepared to t'ake it from the Honourable Member that cases .of 
the kind referred to in' his question have occurred. Not all temporary 
employees are eligible for permanene employment, and even in the case of 
those who are not it is not always in the public interest to allow them to 
resign their appointments when they want to do 80. 

Sardar Sant Singh: May I ask if that Ordinance applies to pennanent 
servants or applies to temporary hands as well? 

The Honourable Sir Reginald Kaxwe1J: To aU. 
Sardar Sant Singh: Is Government at liberty to discharge a man at any 

time they like? . 
The Honourable Sir Reginald KuweU: That depends upon the termR of 

the employment in each case. . . . 
Sardar Sant Singh: . May I know if there is ~ y justice in the position that 

'the Government can dIscharge a man at any tIme but that the man c8ni:nt 
lcave the service for getting n permanent post elsewhere?' 

Kr. PreSldeil' (The Honourable Sir Abdur Rahim):. That is an ,argument, 
. '. .' " 

A 2 
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?oLlOY OF GOVERNMBNT 1'~ ALLOWINO PB.lVATBLY CONGRESS ACTIVITIBS,Jl'BOH 

INSIDE THE JAIL. 

180. * •. H. A.. Sathar H. J:aak Salt: Will the Honourable the Home 
Uember be pleased to state: 

(a) whether he has seen the statement issued by Mrs. Hukmini l.ukshmipathi 
published on page 4 in .the Hind", dated the Hth May, 1943, under the heading 
"Central Assembly :nye-election", in which the following passage occurs-

"On April 6, Sri K. Kamaraj Nadar, President, Tnmil Nadu Provincial COB-
gress Committee, now a detenu in the Amraotj· District Jail, wrote to me, 
authorising me to set up a Congress candidate for the bye-election. The office-
bearers of the Tamil Nadu and Andhra Provincial Congress Committees and 
.most of the members of their respective Working Comnlittees are in the. same 
jail. Recently when there were proposals to hold elections to t:ll! Legislative 
Council they were ununimouf;l:v in favour of running Congress Part.y candidates 
and letters to that effect were. received in J anuury last. Having this as a prece-
dent, action was taken on the authority speeifically communicated to me from 
the Amraoti jail in a letter censored. by the jail authorities"; and 

(b) whether it is the policy of Government to aHow privately the Congress 
ttl carry on ,their normal activities, to hold meetings, and to give dirsc:tions frOJD 
insidfl the jail? 

The BOiloarable Sir Bectnald JIuwell: (a) Yes. 
(b) No. 
Mr. B. A.. SaUlar E. JlII8k Salt: How is it that these letters are exchanged. 

t.hrough the jail aut.horities? 
The Boaoarable SJr.egiDUd JluweU: I have. no information that they 

are. 
JIr. H. A.. Sathar JL JlIIIk Salt: The statement that has appeared in the 

Hindu has not been contradicted either by the Congress or the Government'! 
!'he Honourable 8Jr B.egblald Muwell: The mere fact that the statement 

bas not been contradicted does not mean that it is true. So far IlS I know, 
the statement might refer to one letter which was 'written to Mrs. Satyamurti' 
or BOrne one else by a security prisoner on behalf of Kamaraj Na.dar. This 
letter contained a remark that $a Mr. Satyamurti was dead she should see that 
bis place was properly filled and this remark was not censored as no political 
significance was attached to it at the time. . 

Mr. B. A .. Sathar H. . J:uak Salt: Then the statement made by 
Mrs. Lakshmipathi is not according t<> facts? 

'!'he Honoara.ble Sir ltegiDald MaxweU: It was according to her own inter-
pretation of them. 
STOPPAGB OF MESSAOES FBOM RELATIVES IN INDIA TO INDIANS IN .JAPANESE 

OcouPrED ISLANDS. 
231. *Kr. Lalcbud .avalrai: (8) Will the Honourable Member f\)r Informa-

tion and Broadcasting be pleased to state whetlier it is a fact that the 
Director, Extern&l Service, All-India Radio, Delhi, has intimated to the public 
that messages or informa.tion from relatives in India will not he '3ent henceforth 
to Indians ill islands in the occupation of J span? If so, why? 

(b) What steps do Government 'propose to take to ensure that the new::; 
of welfare of the families and relatives of Indian& in countries now under the 
.Japanese domination are conveyed to them till they are freed? If not, why 
not? 

The BoDourable81r 8u1YD .Ahmed: (a) and (b). Messages for broadcast are 
accepted by All-India Radio for all territories in Japanese possession including 
Japan itself. The second part of part (a) and part (b) of. the question do not, 
therefore, arise. 

JIr. Lalchaod .av~  Is it tha.t the infonnation is being received through 
the All-India Radio from Japan and also intimations are being sent from ~re 
over there mutually? 

The BOD01U'&ble Iir Sal_ .&luaed: The question is whether it is a fact 
that the Director, External Service, All-India Radio hae intimated to the public 
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t.hat messages or information from relatives in Indi8. will not be sent henceforth 
and the answer to that is 'No'. 

IIr. LalchaDd lIavall&!: Then, llla.v I take it that information is being 
sent? 

1"he BOIlOUl'&ble Sir Sultan Ahmed: 32 messages a day. 

DESlRABll.ITY OF STOPPING THE PUBLiCATION OF The Indian InJormalitm. 
232. *Kr. Lalc.hand lIav&lr&l: (0) Will. the Honourable Member for Informa· 

tion and Broadcasting be pleased to state whether it is a fact that Government 
IJublishes a pe.riodicul entitled The Indian Information? If so, at what 
intervals, nnd what are the expenses incurred. separat:ely, on its editillg, Erint. 
ill~ and despatching? 
. (b) Have Government considered the relative cost of this publim.tiol! as com· 

pared with the advantages gained? If so, which is greater? 
(c) \Vhat is the annual consumption of newsprint on the production of The 

It/dian Informution? Have Government con8idercd t.he question of t.he publica-
tion being stopped, in view of the acute shortage of paper in the c;ountry? 

(d) Is it II. fact .thnt the news published in The Indian Information nre very 
old and obsolete' which had come in the public press months before the issue 
of The India" Information? What purposes doeE< The Indian Information !lerve? 

(e) Is it 6. faet that the principal Infonnation Officer of the Government 
of India issueF; ul1officinJ'notes daily for information and publication by prel'l'J 
either as worded by him or used as back ground ;material·?' 

(f) IF; it Ii filet that Government comJj)uniqUtlR Ilnd press notes ttl'e issued 
when neCeSErdry? Why then is The Indian Information continued to be pub-
lished 8S duplicating the press iuformntion of Government? Is it· proposed 
to close this periodical? If not, why not? 

The BoIlourable Sir Sultan Ahmed: (u) Yes. India1l Informatio,,!- is pub. 
lished twice .0. month. The average 3xpenses ircurred 011 its editing are 
Rs. 1,220 a month. Information regarding the printing and despatching 
charges has been called for and will be laid on the table of the House when 
received. . 

(b) Yes. Government consider that the advantages of the· publioation 
outweigh the expenditure i vol~d. 

(0) Indian Information iF; 1I0t, printed on newsprint but on supercalendered 
paper produced in India of which about 126 tons are consumed in a year. It 
is not proposeq to stop the publication but I would like to assure the Honour· 
"ble Member that the needs of paper economy are co ~ tly kept in view. 

(d) Indian Information does not pretend to be a newspaper. It is produced 
mainly to serve as a reference record for the, use of newspaper offices, libraries, 
persons, institutions, etc., whose role is to inform the pUblic, and it is supplietl 
only to those who ask for it. 

(e) Yes. 
(I) Yes. Foi' reasons already stated i~ is not proposed to close the periodical. 
Mr. E. O. Keagy: Will Lhe Ronourable Member consider the t1esirability of 

nmalgamating this publication with an.y cinema film magalline? In that cllse 
the Honourable Member can be assured of having the portraits of Members of 
the Executive Council printed as now. 

The Konourable Sir Sultan Ahmed: I will seriously consider that! 
Sir 1'. E • .Tames: May. I ask the Honourable Member to reco!lect for u 

moment the debate in this House 011 the quest,ioll of the .shortage of paper and 
the brave words which were then used by one. of his collea.gues as. to the repro· 
duction of this journal in II. smaner fonn. and ask why in spite of fhnt. nothing 
haH heen done up-to·date? 

The Bonouraille Sic S"ltan Ahmed: Thf' numher of pages has been reduced 
and we have also tried to reduce the circulation. The' question of reducing 
the ~i e of the magazine has been under very serious considemtioll and it 18 
cntv because the presElnt contrQfltors could not alTange to print it;n 9. reduced 
Bizn that we have. not been able to do it. The moment the prf:sen i ocmtra:Jt 
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expires, we propOse to Slve it to Mothe.r publisher who has agreed to reduce the 
size nnd have it in a I!Imaller funn. 

PancU\ LaJrsbml ][anta Kaltra: Do the figures relate to the cost, of theooiting 
of the journal? 

The B.onourable 81r Sultan Ahmed: Yes. 
e~t T.kebmj ][ant. Kaltra: Do I understand that this editor was appoint. 

ed by hIS Department some time ago for this specific purpose? 
The Honourable Sir Sultan Ahmed: I must have notice of that question. 

THE ENQUIRY ENTRUSTED TO DR. NBMENYI. 

233 .• JIr. T. T. Kr!.bnamachari: Will the Honourable the Financf, Member 
please state: . 

(a) the term!! nnd the scope of the enquiry entrust.ecl to Dr. e~ellyi  
(b) the cost .of the enquiry to Government; . 
(c) the credentials of Dr. Nemenyi for being entrusted with this work; 
(d) whetper no Indian Economist of standing was available for the purpose; 

and 
(e) if Dr. Nemenyi has submitted hi,:; report, t.o G'overnment" if so, if it will 

bE' made available to the public? . 
The HODOurabie SU .Jeremy Ba'maD: (a) The object was to make II rapid 

survey, by means of direct contacts both official and non-official, cr the opinionfi 
held regarding present eco omi(~ trends and the s('ope for ameliorative action 
both in Central and provincial fields, and in Indian States; 

(b) The total cost to Government will be aboutRs. 6,000. 
(c) Knowledge and pl'actical experience of economic, financial und currency 

prcnlt)ll1s combined with widespread business contacts throughout b-iin and the 
Indian St·ates extending over a number of years. 

(d) No other economist posseElSing t.he same personal qualifications was avail· 
able for the immediate purpose; 

(e) Dr, Nemenyihs8 already submitted a number of interim reports, hut 
it is not. proposed to publish them. . 

JIr. T. T. KriIIhDamach&ri:WhM was Dr, Nemenyi doing before he undertook 
1hl': inquiry? 

The BODOUI'&ble Sir Jeremy :aatmu: J understand that he had a businesil 
~~~~. -

lIr. E. O. N8OO: Was he not also engaged in writing a bOok in I'Upport of 
the Honourable Member's theories in connection with currency a:l<1 fmance? 

'l'b.e Houour&bl. Sir .Jeremy ]I.&l8m8D: As far as I am aware, he was not 
actually engaged at that time on that particular book, but it ill t.rue thoJ he had 
published his views quite independently on the question of infiutioll. 

Sardar Sut Singh: What are the aeademic qualifications of t i.~ ~ tlema  
The Honourable Sir .Jeremy :aaisman: I ('annot precisely quote ~. cm at this 

moment," but he has been re(\ognised for Rome time as being a competent 
~o omi t, 

Dr. P. N. Beerjea: Recognised by whom? 
The JlbDourable Sir .Jeremy B.&iamaD: By my predecessors. He was 8SSo-

~ciated, as far as I remember, with the Banking Inquiry Commission. 
Sir Oowasjee .Jehangir: W Rf.; this gentleman employed in Indin [.(>.fore? 
The HonOurable Sir .Jeremy B.aism&D: Yes, Sir. 
Sir Oowaajee .Jehanglr: With whom was he employed? 
The HoIlourable Sir .Jeremy B.&IlmaD: He has bp.en employed with an Indian 

firm {oJ' Rome time. 
Sir OowasJee .Jehangir: What is t.he name of t.hst. firm with whom h(' was 

~mpJoyed  
The Honourable Sir .Jeremy B.a'lIDan: T do not know the precise llame of the 

firm ana I do not think this -question is relevant. ' 
Sir OOW&aJee .Jeh&ngir: WN! he not employed wjth Bi)'la Brot '~l'  
Thf B0a01D'&ble Sir .Jeremy B.a1mDu: So far 8S I am aware, th&!, is not 

correct. 
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IIr. Muhammad .uhar Ali: When the Honourable Member does not kno. 

ttle 'luulifications of thil! gentleman, how elm he !lay that there \I';,S none to b8 
found 1lI India of thosE qualifications'! . 
The .Honourable Slr lfte;my Ruman: I have seen his quaJitil'ati~)ll'8 :and I 

know t.hat they ure perfectly adequate. 

Kr. Muhammad Azhar All: Hut the Honourable Member is not prepare.t 
hI diEldose them? 

Tbe Honourable Sir Jeremy Ra.laman: ] did not say that. J do not happen 
to hove I!llCh details H!ol the name of the University where be ~uated from 
before me at. the moment. 
Pandit Lakahmi Kanta Kaltla: The Honourable Member Rain that tllis· 

gtmtloTnll.n is an eeollomist and bas written a book on inflation. What vi~  

did he express in thn t bool!? Were they in favour of the policy o)f the ~v

~r . lJt t. of India? 
The KoDourable Sir Jeremy ltalaman: Tbose views are expressed independ-

ently. . 
Pandit Jo&bbmt Kanta llaitra: Did he write that book before he joined tlte 

offi::/! ? 
The Honourable Sir' Jeremy Ballman: He had written an I\rtidc 01' a seriel) 

of lJ .. t,icles before he undertook this particular inquiry. 
Pandtt Lakshml Jtanta Kaltra: Is it n filet that because his views are favour-

able tc the Honourable Member'1I Department. he was taken in his DepfLrtmeut1 
lEI there any foundation for that allegation '! 
The Honourable Sir Jeremy :aataman: I do not think that will he a fair i fe~ 

ence. 
Kr. , •.•. Joshi: May I ask whether the results of the inquiry made by the 

J)octOl will be published and lIupplied to the Members of the LegiStuture? 
Tbe Honourable Sir Jeremy Ballman: I have already answered that quet;-

tiOIl. 

IIr. N. K. Joshl: 1hy 1 8Hk the Honourable Member to rep 'f\~ ';'he reply' 
The Honourable Sir Jeremy 'R.aIlmau: The answer was that it ill not proposed 

to publish· them . 

•. N. K. Joshi: Mnv I ask whether the Honourable Member is aware tW 
t i'~ i"nmed Doctor has eompleted a report which was circulated to the MembeN 
of thf Assemhly? 
Th& Honourable Sir Jeremy Balsman: It was not. cir{'ulat.ed by the over ~ 

menl: 
Kl. Govind V. Deshmukh: May] ask what attempts weremnde to secure 

all Indian of tIlt' required qualifications before the Honourable Member ee.me 
to the conclusion th3t no Indian of the required qualifications wns t') be round? 
The Honourable Sir Jeremy :aa.tsman: There are a number C'f E'conomist<J 

rtlrer.ny in the employ of Government but such of them as lFigllt hl'\ve been 
suitnl)le were All too occupieo at that, time to be sent round the t'ountry. 
»r. P. N. Banerlea: Do the TTniversities of India not employ any eeonomists 

find are. t,hey not suitahle? 
The Honourable Sir Jeremy :B.aisman: 1 mURt point out that. t hip walS not 

merely an academic inquiry. It was an inquiry of a different nature. It wu 
aR I s:lid, in the IInture 'of r. practical survey of opinions held hv kdividuals 
lind i.t was nencRRHril:v to IH' cond.m·ted by nn individual who had airendy made 
certam contacts. 
Sardar Sant Slngh: As ther!' has been A good neal of d.iscussion ill this House 

on th{' question of inflation Rno other matters connected with it, will the O I~ 
omanl£: Member be pleased t~., circulate thiR report R,R confidenUnl to the Mem· 
berH of thiR HOlIRe? . 
The Honourable Slr Jeremy Ralaman: No, Sir. The value 'Jf rep,)yts of that 

kind WOllin he greRtI:,' nimillished if t e~' were not compiled entirel.v con-
fidt'nt,inllv. 
Pandlt Lakabml Kanta K&ttra: Is this economillt an Au tria ~ If so, wal 

he appointed on t.he re~omme d8tio  of Herr Hitler? . 



.'78 r. l~I.A I  ASSHMBLY. [6TH AUG., ]943. 
, . I. 

The Boaouable 'SIr leremyBaiama.: I believe he is 61 flungariaD origiu. 
[ think at the present time he is a nutpralised British citizen. 
CoNTROL OF CAPITAL ISSUES AND NEW JOINT STOCK COMPANIBS STARTED WITH 

GOVERNM fo!NT PBBMISSJON. .. 

2M. *)(r. T. T. ltriMn,,,acbal'l: Will the Honourable the }I'i 8tlC~ Meml>er 
please tit-ate: 

(8) whether Government have ~p~cifically \aiadown t.ht; type all(~ nature of 
Joint 8t()(!k Companies for t.he proltlOti,)(t of which permi~lIioll will i-e granted 
hesides t ~ general indication's afforded by the GovernUlj:lut communique on Ule 
control of eRpital issliell. to gllich· the (}overnment Examiner of Capitnl Issues; 
if so, what. they are; 

(b) how m~ y Joint Stock Companies professing to have a <:spitlll of over 
a lakh of rupees have been started with Government's permission ~i cc the dat:e 
I)f the ordinance on the subject; and '. 

(c) if Government are satisfied that every one of these concerJis that have 
been started with Government's pennission, fill a basic need of the Gountry? 

The Honourable Sir leremy Kallman: (0) No. The final deciHiml is that t-f 
th,..J Government. 

(11) Separate information is not ava.ilable distinl(uishing betweell (·ompanies 
with Il eapital of oue 111kh And less lind compallicK with 1\ capitlll of over one 
lakh; but the totlll number Of'IICW, eompanies which f~ve heen allowed to iI,ilue 
capitul, up to 24tb July, was 1 ~. 

(e) No. since in 88 out of the 132 eastls, consent was given without tJpecinl 
scrutiny on the lines suggested by t,be Honourllble. '\lember either because 
&l'l'lIngements had alreuriy been curried ver~' far when the eontrol WI1S introduced 
or bectluse the concerns were private ('OUl panies with pett:v capi til; , 
HARDSHIPS CAUSED BY THE NEW DEFENCE OF INDIA RUT.E TAKTNO POW'lCR TO 

PROIDBIT AnVANOES AGAIN'ST SPECIFIED CoMMODITIES. 

J85. -Ill. T. T. KJiIIImamwall'1: Will the Honourable the ~iJlIIoIIC~ Mt'mber 
please state:. , 

(a) whether Government had to amend the Defence of IndIa Uulea and add 
a new clause No. 94B, taking power to prohibit advances against&pecified com-
modities by reason of any appreciable increase in bank advances in' this country; 

(b) whether Government ar,e aware that the possibility of a blanket ban 
of the nature contemplated in the new Hule b6ing imposed is haviu!! a gre,tI,. 
uusettling eftect on the market,; 

(c) whether Government considered that it could not have ach:!vCld its aim, 
if D~', by priva~e negotiation with banking interests; if not, wh,)'ltot; 

, (d) whether Government have taken into aocount bafore acj;ing in.thlto matter, 
the considerable quantity of di.str.esB selling and hardship that will rea¥lt to 
interests who 8J'e not fortunately placed 80 as to command a Inrgt' capitttl ()f 
their own; 

I 

(e) what steps are being taken b'y Government to allay panic, lI!ld bo safe-
guard the intertltltt; of the IHma fide merchanbl and tradal'll; and 

(fY whether Govennneut corfternplate putting a check on adv8u(!es unseoured 
by the Ulortguge of commodities? 

The Honourable Sir Jeremy l1alaman: (8) No. 
(I.;) No. 
(e) No The makill/.! of advallcet' is· not (~o fi ed to bankillg' inRtitutions so 

that ~e oti8tio  with bllnkf! even if practicable would not cover the whole field. 
~d) Hnd (1'). No order has so far been issued under the lWW ruin and 1.1\, 

reaction produced by Government taking power to prohibit such advune·3s of 
whi('h +ne Honourable Member is perhaps aware, is itself evidence tllllt the forJllE'l' 
high level of prices WElf! il' Isrgl;l"paJ;1i due to speculation. over~lIIWJ lt av'~ 
no reason to believe that should notification of any commodities unv') necessnry 
for thiR purpose, bona fide merchants and trader!'! who d., not indulge in specula-
tion will suffer. 
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(f)' Not Itt prelwnt, though should tluch a course of action at <Illy 'future 

time.> appear desirable in the publip interest, Government wouid ,.')', hekitate 
to take such action as lay within their power. 
, Mr. T. T. Xriahnamachari: AriKing out of the answer to part (H\, lUUY I ask 

whot if' the reason which I'ro!nptl!d the Government to i!;sue thia !leW Rule? 
The Honourable Sir Jeremy' Raiaman: Becaul!l> they thought it would have 

II. salutary effect. , 
Mr. T. T. JitrUdlnamachari: Wa~ it merely to' have the effect of 1\ threat and 

IlP,'hin CF more? , The HonoUrable Sir Jeremy Rafsman: ~o, Sir. It iH not merely a threat 
but it is a t,breat which can and which will be put into action if necessary. 

Mr. T. T. Krilhnamachari: May I know if the Honourable Mnnber i" aware 
thnt tlIP Heserve Bank hUH iflRlled instruct.ions to Scheduled Bank" !Iot to ta l~ 
notice of thiR new Rule? 

The Honourable Sir Jeremy R&iaman: I urn not aware or that. But I am 
t\wul'e thai the }{w,;ene BanI, has told Bunks t·hat unlesR they t xercisc con-
id~l'abl(  eHlltioll, thpv mav provoke action in this way. 

Mr. T. T. Krtahnamachart: What it! the estimate of the ~l'IIll1e t with 
r(~ u l t,o dIP quet;tioll of lowering of pric·el' owing to the deflat.iOl.ary reactions 
to this new Rule? 

The Honourable £:;ir Jeremy Raism&n: I 1ll1lf;t ask the Honourable \funber 
to r,)·(o tilt' VllrlOUR murket reportt;. I~ere have been quit .... I,:)tnble effects 
Oil \'::rioul! indices. 

Mr. T T. Krishnll.lDachari: ;\1u\, Ilsk if the Honourllble ~lt.l)l~r bllHes hi.i 
pre"ltInpt,ioll on the filet that. inJe'x prweH hllw dropped beeallRe thut wus due 
t'l (·loth control order? 

The Bonourable Sir Jeremy ·It&iIman: Them Ilre at ICl\st another half a 
dozen illdiees which have alHo reRponded. 

Sir Oowaajee Jeh&DIir: \Vhat it; the effeet on the pri('e of sil V(.r '! 
The Honourable Str .Jeremy Jtal8m.an: There WIlS a notahle drop in tht; 

bullion market. But I Rhould like toO take this opportunity of warning my 
friends in the bullion m~r et . . . . 

Sard&r San, Singh: But they are not here toO hear you. , 
The HOIlO1Ilable Sir Jeremy Ra1smu: But I have no doubt it witll't'ach them. 

I should like to take this opportunity of wnrning t.hem that any dis&l'!ter which 
ma._ again come upon them will be entirely provoked by themselves 

OBSERVATIONS OF THE CHIEF .lUSTICE OF BENGAL re DEFENCE OF INDIA &01& 26. 

280. ·1Ir. E. O. ]18011: (8) Will the Honourable the Home Member be 
pleased to state whether it is a fact that in the course of the judgment delivered 
on the 14th July last in two Contempt of Court cases, arising out of the arrest 
of Mr. Shibnath Banerjee and Mr. Datta Mazumdar, Members of the Bengal 
Legislative Assembly, under Bengal RegUlation III of 1818, after their release 
from detention under Rule 26 of the Defence of India Rules by a Special Bench 
of the High Court. the Chief Justice of the Calcutta High Court made observa-
tioDS to the following effect: - / 

".~ at it was a ilurprisl' to His Lord .. hip when he found that there was no 
provllu~ l l under Dt;fence of IndillH ttlp 26 to inform t.lw detenll of the f,>Tounds 
on winch he WRil detained Ilnd no provision for his being allowed to show cause 
a,gainst his de.tention; that in Rangol Heg-Illation ITI of 18]A, ther(' WIIS a provi-
sIon for enahlIng the detellll to be told ",IHlt were the ground" for hi!'; dntention. 
and for enabling him to show cause against it; that a regulation made in 

la~d under t ~ ~mer e cy Power Ad of 1939, which provided for the 
detentIon of certam persons who were not brom~ t to trial. cont,emplat.ed an 
opportunit:v being given to the detf>nu of having the grolllldg fol' hig detention 
stated and Rhowing cause Hgainst the detention: and that His T.ordship drew 
attention to the absenee of a similar provision in Defence of lndiH Rule 26, hi, 
the hope t.battbose who were responsible for this, . mi~ t consider it"? . 
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(b) Does the Honourable Member propose toO lay on the table the lull text 01 

the observations made by His IlOrdship the Chief Justice on this point. 
(c) Is any act.ion proposed to be t.aken in the matter. as a result of the said 

observations of the Honourable the Chief Justice of Bengal? 
The Hoaourable Sir B.eg1n&ld Muweu: (a) and (c), The atte.ntion ('f the 

Honourable Member is invited to m~' reply to Mr, Deshmukh's question No. 17~ 
on tbe Brd August, 1948. 

(b) The judgment will doubtless be reported in due course in an issue of 
lAW reports maintaineu in the Library and in the circumstances I do not pro-
pose to lay a copy on tbe table. 

Mr. :It. O •• eogy: Do I take it that the Honourable Member has obtl\in",tl 
an authenticated copS of t,hese observlltions and still be declines t.o place t.hem 
on the table? 

The Honourable Sir BectnIl4 Jluwell: No, Sir. As I have said in reply 
t() the' q uest.ion referred t(), a copy of thE' jlldgmE'nt has been appJied for but 
has not yet been receivE:d. ' , 

Sardar Sut SlDgh: How is the HOlluurable,Member aware that thit'l pArti-
('ular judgment is to be published in the Indian Law Report'? 

The HOIlourabie Sir B.egb1a1d Muwell: That is the usual procedurp , 

Sardar Sant Singh: Not necessarily. May J ask the Honou!'ahle Member 
that in 'View of the (J1)tlervations that have come from such a high quarter AA 
the Chief Justice of Dengal. have the Go'\"ernment of India taken any steps to 
examine the' proposal nnd reach any cOIJclusions ahout it? 

fte Honourable SII Reginald' Muwell: As J explained before. we Ilannot 
examine these things on PresR Reports. We miu,t. hnve an allthentin OOPY of 
the judgment itself and when it is received, we Rhall examine it. 

PER.'IONB SHOT TO DEATH TN DELHT PaoVTNCE BY THE MrLlTARY OR '~ Am" . 
POLICE. 

237. *)[r. :It. O. Jl8OIY: (a) Will t,he Honourable the HOlDe Member be 
pleased to make a brief staf,ement regarding the case in which the Di trie~ lind 
Seeeiona Judge of Delhi com;ieted four members of the armed po1ir.fl \tnder 
Section 802 of the Indian Penal Code, for the murder of throe boys by shooting 
on the night-of October 30-31. 1942; and sentenced them til death? 

(b) What was found by the learned Judge to he the motive of the murder? 
((:) Is it a fact that rewards hlld nctuall,v been ordered to be paid on behalf 

of Government t,() the four convicted n,elllbf'til of the police force for hnving ~ ot 
the three boys? • 

(d) In how many other CBses were people shot to death in the Delhi Pro ... ince 
in August; September and Odober 1942. by the military 01' the armed police by 
way of dispersing crowds, dealing with unlawful assemblies and stopping 01' 
preventing of sabotage or otherwi!;e? Will the Honourable Member 1ll.Y on the 
table a brief statement giving the cireumstances of each RlICh case? 

The Honourable Sir Reginald J[uweU: (a) and (b). In the caRe to which 
the Honourable Memher referf; the High Court hllR still to paRR orders on the 
referencc made from the RessionR ('ourt for the confirmfltion of the sentence!! 
ano on the appeals preferred by the convicted persons. While the CRRe is thus 
Rub-judier. it wOllIo not be proper for me t,() make any fltntement. 

(c) No rewards were naid or ordered to be )'laid to t,he men in qUARtion hy 
Bny authoritv in the Delhi Province . 

. (d) The ~umber oi persons killed in Delhi Province during Allgust,. Seph'm-
ber and October last, year hy police firi ~ was 20 Ilnd hy militarv thine' 14. 
I do not, COil Rider that· any l1seful pnrposf' wOl1lo he sprvpo hy going inoo tfte 
circl1mst,ances of each case. 

111'. T. T. KrlIbnamachari: With refe"ence to t.he fl.llswer t.o part (a), may 
I ask whether one of the proReclItion witnel'lsep who gave evidence in t,hill Mile 
haR figured in the polic('. court as a proseC'ution witness on 60 occasions? ' 

'!'he JIoDOIl1'able Sir BegiDald )luwell: T 8m not aware 01 tha'£. 
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Mr. T. '1'. lDtaImamacharl: Will the Honourable Member kindly make 

enquiries? 
'!'he HOD01l1'&ble Sir Begfnald Kowell: If it is relevant to the case. it is 

for the High Court to take notice of it in passing orders. 
INDIA.N REPRESENTATION AT THE PROPOSED INTERNATIONAL CURRENCY CONFERENCE. 

238. *1Ir. '1'. '1'. Jtr1shnamachari: Will the Honourable the Finance Mem-
ber please state: 

(a) whether it is a fact that the Indian Government have been invited to-
send rep.resentati:ves to the propo~ed. International Currency Conference, Q8; 

reported III the Hl1ldu of Madril!> III Its Issue of the 22nd .July, 1943; and 
(b) whether Government have decided to send Sir Theodore Gregory to.' 

represent them at this . conference ? 
'!'he HOJlOU1'able Sir Jeremy Ballman: (a) No arrangements have yet b'1en' 

~a~e for the holding of an International Currency Conference. India has heen-
mVlted to send technical experts to diBcuss informally and without commit. 
ment" with the technical experts of the Government of the United Stat.es of 
America the feasibility of post·war int.ernational monetary co-operation. 

Government are at present awaiting public reaction and comment on the two 
Jlans which were published in India on the 5th July last and given the widest 
oirculation. When this is forthcoming and the Reserve Bank's views ha.ve 
been received, Government will consider what further steps should be t.aken. 

(b) The question of the representatives to be sent to the International Oon-
ference. if and when it is summoned, haE not yet been considered. 

Sardar Set Singh: May I ask if the Honourable Member will secure repre· 
sentation of Indians ouly on this Conference? 

'!'he Honourable 1111 Jeremy ~aa  The Government of India are fully 
aware of the importsnce of !.ndian representation. 

Mr. Muhammad Baumaa: May I know if the nomination will be made by 
the Executive Council or. by the Finance De~ rtme t  

'!'he Honourable Sir Jeremy Rallme: It will be made by the Government 
of India. 

Pandit L&kahmJ Kanta Kaltra: Have the Government of India formally 
issued any letter of im'itation to the commercial bodies to express opinions on 
their two proposals or aimply given publicity to the proposals and awaiting their 
rriticiRms to be published in the PreSB? . 

'!'he Honourable SiIJeremy ltalSmaa: I think they have invited opinions. 
Ill. T. T. KrilhDamachari: Will the Government of India give an assurance 

that in case representatives are sent, it would not be confined purely to t3ch-
nical experts of the GC'vernment of T:cdia? 

The Honourable Sir Jeremy Balsman: There are two possibilities. O ~ is 
a preliminary technical ccmference whicl. m).Ult be confined to technical experts, 
and the other is a full-blown International Conference which would, I imQ~, e, 
not be of a purely t,echnical character. 

PandJt LaklhmJ Eanta Kaltra: Does the Honourable Member meall that 
technical expert,s will be purely officials or will include o ~official  also? 

The HODDUl'able Sir Jeremy BaIImaD: It would consist of technical experts. 
J do not think the" would necesRArilv be either offiriltl,,' or non-officials. 

Kr. T. T. XrlBhnamachart: Will t,hp Honourable Member again cast his 
eye round for suitable e:ll.llertR outside those in t·he employment of the Govern-
ment. of Tndia in rasp hp hRR t{) Rend somebody. AR he has done in t.he case of 

.~me ~  . 
The Honourable Sit Jeremy ltalsm&D: T am always prepared to receive COUl-

pet.ent. RRRiRt.anee fro'll any 'QuR.rter from which it may be forthcoming. 
P&Ddlt Lakshm1 Ka.nta Kaltr&: May T take it that. the possibilitv of non· 

offir,ial experts being taken is not, e ci~ded  Tf 1'10. wha.t procedure' are Gov-
ernment, Iming· t,o lay down for get.ting t,he neCElRsary non-officinl experts? . 

The Bonourable Slr Jel'8my B.a.tsman: T have said that the possibilit.y J8 

not excluded. but, T d(l not t.hink that. fI.n:v special procedure iB necessary in the 
process of selection. 
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SoAl.B OF PAY 011' .4. (hZBT'I'IUl PuHLl() OFFJCJIB ALI .. OWBD LJIlAVB OUT OJ' bDU, 

PRIOR TO RIC'1'IRE.!WENT. . , 

289 •• J[r. Muhammad Aahar .All: Will the Honourable the Finance Mem-
ber please state ~ . 
. (a) the sCllle of pay (old or 1994 revised) to which a Gazetted Public Officer 
is entitled. if that officer was allowed IMve out of India prior to retirement from 
thfl 17th Ma". 1939. to the 23rd November. ]940. when he finally retired. from 
tho cadre and was re-employed in May 1941; nnd 
(b) tb~ rule under which the Government of India is entitled to compute the 

period from the 23rd November, 1940. to the 80tb April, 1941, into leave with· 
out allowances, when his name WillI removed from the Rolls of the Establish-
ment 011 the 2ard November, 194O?, 

fte BODOUrabll Sir .Jeremy B"'JDID: (a) Such an officer would' be entitled 
to t.he revised seale of pay. ' . 

(b) There is no such rule. 

C~ DI I() 8 OJ' SBRVICE OF RAILWAY SERVANTS EMPLOYED IN TBANSPOBTATtON 

UNITS OF THE INDIAN ARMY. 

ItO. ·Kr •• gUmmy AIhIr All: (a) Will the War Secretary please ,ataM 
the terms and conditioDsof service under which Railway servants are employed 
in the Transportation Units of the Indian Army? 
(b) Are Railway servants employed ill those unitS' and governed by the 

Puyment of Wages Ad. IV of 1936. liable to hE' punillhed wit.h fine under t.he 
Indian Army Act? If so, to what extent.? 
(e) How many Railwuy servants of those units' were punished with· fine 

(extent, amount together with the nature of the offence to be stated in eRch case) 
by the Officer Commanding. Training Depot, Jullllndllr, during the preceding 
two years? 
Mr. o. X. TrtfId1: (a) The terms and conditions are contained in Anuy 

Instruction (India) N<t. 56 of 1948, a copy of which is in the. library of the 
House. .. 
(b) Yes, Sir. Railway per~ el employed in Transportation (Railwa.y) 
Units are liable to a fine of half a month'" payor Rs. 100, whiehever is 1esa. 
provided that. in t.he {'ase of Havildars end Naiks (or equivalent rank) their 
total monthly emoluments exceed Rs. 50 and in the case of Lance Naikaand 
Sepoys (or equivale~t r&l;lk) their total monthly emolument. e.eed Be. 41. 
(c) The informat.ion required is not readily available. It has been called 

for a.nd will be laid on the table in due course, 
8aIdar 8&11.\ Smp.: Does t.he Payment. of Wagell Act apply on their ~uit

meotin t.he at:IDy? 
Ill. O. X. ~edl  The posit.ion I have stated is not affected by the appli-

·eability or otherwise 01 the Payment of Wages Act. 
8arc1Ir SUat Imp; Were they governed by that Act when they were in 

l'ailway employment? 

Mr. O ••• Trivedi: I think so. 
Sardar Sant SIqIl: Why has this privilegE! heen taken away now? 
111'. O. M. Trtvedl: 'rh£, liahilitv to II tine iR I)ne of the conditions of their 

-employment in the Units.' . 

CiV.IC (~  ARHS IN THE DELHI PROVINCE. 

24.1. ·Kr. Muhammad .Aab&r All: Will the ooourabl~ Member fo1' Oivil 
Defence please state: 
(8) thE' date on which the Civw Guards were recruited in the Delhi 

Province; 
. (b) t ~ strength of sucb Guards un the 80th June, UM2, and 01'1 the 80th 
.June, 1948: 
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(0) f·he number of rank ~ d filtJ permitted (;0 resign with reasons therefo!'; 

and 
(d) tLe present streng-tIl? 

The Honourable Sir Relfnald Maxwell: (a) The Civic (tuards in the Delhi 
Province were formed in July 1940. 

(b) The strength of the Civic Guards on the 80th June 1942, was 9 Unit 
Commanders, 18 Unit Officers and 107 other members. ' 
. The strength On 30th June, 1943,. was one Commander, 8 Unit Commanders, 
7 Unit Officers and 157 other members. 

(c) 10 officers and 133 other members tendered their resignations for the 
following reasons: 

(1) 3 officers and 33 other memben joined the Army. 
(2) One officer joined the Police. 
(3) One officer and 2 other members joined the Air Raid Precautions 

Organisation. . 
(4) One officer and 50 other members resigned owing to the pressure of 

other public or privaLe work. 
(5) 4 officers and r..a other membel's resigned on their leaving Delhi. 
(6) 15 members resigned on account of ill health. 
(d) The present strength is one CommandElr, 8 Unit Commanders, 7 Unit 

Officers and 157 Civic Guards. 
IIr OowuJ .. .J'ehaQgir: May r know why the Honourable'the Home Mem-

ber ill answering a question on behalf of the Civil Defence Department? 
'!'he JIoDoUrable Sir RegiDald JluW'ell: The question was wrongly addled-

ed to the Civil DefencE.. Department as th£' Home Department is in admi.nis-
lirative charge of Civic Guards in Delhi rovi c~. . 

UN STARRED QUESTION AND ANSWER. 
Tlmrr CA.SES REGISTERED BY SHAHDABA. POLICl!: STATION. 

6t. Mr. Kahammacl .Ashar All: Will the Honoura.ble the Home Member 
please stat.e: 

(a) the number of cases of theft re i t~~ed by the Shahdara Police Station 
during the preceding five years, year by year; and 

(b) the number of C8ses of theft registered but remained \Jntraced during 
that period? .• 

The Honourable Sir Begtnald J[uwell: (a) and (b). The number of thafts 
registered and of thOSl' that remained untraced at the Shahdara Police Station 
during the last five ysar& is: 

Year. Registerd. 
1938 18 
1939 22 
l~ 16 

Untraced. Year. 
13 1941 
13 1942 
6 

RegiRtered. 
21 
18 

MOl'ION FOn ADJOURNMENT. 
DEATHS DUE TO STARVATION IN B ~a AL. 

Untraeed. 
6 

10 

Mr, Preatdent (The Honourable Sir Abdur Hahim): I have received notice 
from Mr. K. C. Neogy of a motion, of adjournment for discussing a definite 
matter of urgent public importance, namely, ,the failure of the Government ()f ' 
India to make urgent inquiries into reports that deaths are taking place in 
Calcutta and in the interior of the province of Bengal due to.starva!tion. 

Why does the Honourable Member say that they have failed to make any 
inquiry? . ,. 

Mr. 1[. o. 58011 (Dacca Division: Kon-MuhamIlU!dan Rural): S1r, I shall 
explain the point. The'reports to which I allude have been appearing in f:be. 
press from about the beginning of the second week of July. Early in the th.lrd 
week of July, there was a debate in the Bengal Legislative Assembly in wbleb 
specific allegations of this character were made by responsible members, and 
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those reports were publieh6d in the press and mus.t have been S&80' by', the 
Government of India.· In this House, I asked a question on the 2nd August 
last, drawing the attention ot the Honourable Member in oharge to Bome of these 
.reports; and in reply he atated that be had seen thOle reports. In reply to my 
query as to whether the Government of India. proposed to hold inquiries, the 
Honourable Member stated that the Government of Bengal had instituted 
inquiries, and then in reply to supplementary questioJl8 the o ourabl~ 
Member, to my mind, showed his disinclination to take any initiative for the 
purpose of making inquiries 011 behalf of the Government of India into these 
l1ery serious allegations. 

Mr. PreIldell' (The Honourable Sir Abduf Hahbn): What is there in the 
answ81'8 to lead to that concluiion? 

Mr. K. O~ B .. : In one questioll I asked: " 
• 'II the Honourable' Member in poBaealion of all the reports reprdinl d .. tba from 

atarvation in Bengal, Oriaaa and other province.? Is he eXf,ect.ed to be kept. regul,arlJ 
informed bl the provincial authoritiea in thia particular matter 0 II ' 

In reply t.o thl\t the Ro1l\,urable llewber said: 
; "I cannot lay thAt the ('.overnDIent of Tndia i. in poIIeaaion of aU tbe reports OD the 
.ubjd becauae 10 ,DWly appear iD 10 man)" plaCtIIJ that. it ia very dimcult. for u. Wh8ll· 
e,oer there. iB a queeti.on we make inquirlea from the Provincial Governmeut.e and .... 
iaformed of the lutnatiOD. Ot.herwiae the general Bituation ia fairly well known." 

Then I put a suggestion in the next question: 
.. ~ the ruatt.r not of aulBcient importauce to merit. a IOrt of general iDaw-uction beiD, 

' .. lied from the Government of India that all report. regarding death. from .tarvatwD whid-
may happen in any ~ of the count.ry ahould be reported prompt.ly to the GovenunD 
<of India 1" 

In reply to that the Honourable Member stated 118 follows: 
''1 will consider the Buggeation. No doubt I feel that if the matter i. really of Bach 

a cbaracter .. it .bowd be communicated to the Government of India, then the Provincial 
Government.. will DO doubt do 10. II 

W i~  means that the Government of Iudia were not very anxious to &end 
down any definite instructions to that etfel't, and would rather depend upon the 
judgment of the Provineial Governments in this matter. 

Mr. Prelddlnt (The Honourable Sir Abdur Rahim): The Honourable ~mber 
Mid that he would consider the suggestion made. ' 

Xi. K. O. lhOg: There were several other questions and answers to tha, 
effect, but the immediate reason why I gave notice of this motion wa's that 
yesterday. when my Honourable friend Mr. Deshmukh asked a similar question 
dra.wing his attention to the {act that a very large number of people were 
reported to be dying every day in the streets of Calcutta, the Honourable 
Member in charge stated: "I have Been a press report to that effect." 

Which shows that although the seriousneB8 Of the situation is definitely 
known to Government, they have failed to rise to the height of the occasion 
and make inquiries into these very seriou8 allegations. The point is whether the 
GoVernment o~ India have any responsibility in such matters. That is the 
iB9ue which I should like to raise. There is, a Food Department in the Govern· 
tIlent of India of which the o ourable~ember Sir Azizul Huque is in cha'rge. 
1£ there is any justification for the creatIon of the Food Department and the 
creation of a Member in charge Of that department, I should like to know 
whether the Govemment of India have any responsibility in any circumstances 
ond at any stage:, and whether those circumstances have not yet !lrisen nnd 
whether that stage has not yet been reached, so far as Bengal is concerned. 

fte Honourable Sir K. Altsul Buque (Food Member): ~ir, I entirely 
contradict the inferences which have been drawn by the Honourable Member. 
1 merely stated t.bat my attention ha,s been ~ra  to it. ~ut ~ ere was neither 
8 question nor an answer,-and I could not gIve an answer 1n view of the debate 
coming up on Monday.-as to what ~ep  have been taken. We have taken 
immediate steps ~' erever we considered matters so serious as to get informa-
tion.' , 
, JIr. Prelident (The Honourable Sir Abdur Rahim): 'fhen the Government 
of India have made inquiries? 
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.The. KODourable Sir II. Az1.IUl Buque: Yes, Sir, and it is still in the process' 

of mqwrJ:. .We are not satisfied with the inquiry and we have telegraphed and 
we are stIll m the process of getting information. 

1Ir. Prelident ('l'he Honourable Sir Abdur Rahim): In .view of the statement 
made by the Honourable Member 1 do not think any case has been made out 
for the motion of adjournment and I disallow it. 

1Ir. E. O ... eogy: Sir, is the statement made bv the Honourable Member that 
~over m~ t ha,ve made inquiries, a spfficient answer.? Is not that a justifica-
tion for dlscu8810n of the whole question? 

1Ir. ~eeldellt (The Honourable Sir Abdur Rahim): The whole question 
can be discussed on Monday. I understand the position in Bengal is serious and 
a number 0{ Mf'\mbers take It great deal of interest in the matter, and I am sure 
the question will be fully discussed. 

DECLARATION OF EXEMP'frON .UNDER THE HEGIS'l'RATION OF 
FOREIGNlmS ACT. 

'!'be BoDourable Sir BegiDal4 Kaxwen (Home Member): Sir, I lay on the 
table a copy of the Declaration of Exemption No. 1/16/48.Political (E), dated 
the ~t  July 1943 issued under the Registrlttion of Foreigners Act, 1989. 

No. 1/16/43-Political (E). 
GOV&RNKENT 01' INDIA. 

HOME DEPARTMENT. 

Simla, the eBtla Jtd l.1 ~. 
DECLARATION OF F..xEMP'l'ION. 

In uerci,ee of the powel'B confert'ed by ~ect.io  6 of the Registration of Foreigoel'B Act. 
Ul39 (XVJ of 1939), tne Central Government is pleased to declare that the provisions of 
the Registration of Foreignera Rules, 1939, except rule 8 and 8uch of the provisions of 
rules 4, 14, 15 and 16 88 apply to, ,or in relation to, passengers and visitors who are not 
foreigners, shall not apply to or ill relation to. Mr. Charles Pope, an employee .of the 
United States Office of War Id'Formation at Bombay, 10 long 118 he continues to be 10 
"'Ilployed. 

B. R. PANDEY. 
Under Srcretary to the Governme1lt of Ilidia. 

THE DELHI UNIVERSITY (AMENDMENT) BILL-contd. 

Kr. President (The Honourable Sir Abdur Hahim): The House will now 
resume discussion of the Delhi University Bill. Item No. 11 on the printed 
list was under discussion . 

.. awablada lIubmmad Liaquat All Dan (Rohilkund and Kumaon Divi-
sions: Muhammadan Rure:l): Sir, when the ~ ou e adjourned yesterday we were 
discu88ing the amendment that waH moved by my Honourable friend, Mr. 
Nairang. The amendment lays down that the powers of granting recognition or 
withdrawal of recognition to any of the colleges that are being given under this 
Bill to the Executive Council will be subject to confirmation by the Court. 
There were two objections that were raised by the Government against this 
amendment: One was that the Court meets only once a ~e8r  the other W8S, 
that the question of granting recognition or withdrRwal of recognition .required 
knowledge of day to da!y administration of the University. I am afraid neither 
of tbEl'Be arguments enn convince us that, the amendment which is sought to be 
made is not necessarv. ' 

The question of ~ . ti  recognition or withdrawal of recognition to any 
~olle e is not such t,hat it a'riscs f\very da,v. I would like to know if there have 
been many cases where recognition has been withdrawn or recognition has been 
granted luring the last twenty years. Sir. so far this power re t~d with ~ e 
Court of the. University. ,Now, it haN been dfICided that the power WIll rAst w:,th 
the Executive Council. This power to thE' Executive Council does not eXist, 
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[NllwubzRda Muhttmmad Liaquat Ali Khlln.] 
I.U4 far 88 I am aware, in any of the Universities of Indio.. In other U ver iti~ 

where the power hus been given to the Executive Council it is subject to confirma-
tion by the Court. I do not see that any harm will be done to the Ildministra-
tion of the University if this power was made l'Iubject to confirmation by the 
Court. It is bound to create, whenever any sueh ll.'Ction is taken, 11 feeling ot 
suspicion amongst the peop~e concerned, and what we should avoid is that people 
!;hOllld doubt the bona fide8 of the Executive Council. In the Court there are 
&0 many other interests that are repreHented, there arc so many other respopsible 
people who are there and I think that if the Executive Council have u. strong 
csse for the withdrawal of recognition of any college then the Court will not 
stand in their way. On the contrary, if such action is taken by the Executive 
Council and it is supported by th,e Court, it is likely t.o earry' greater weight 
with the people concerned. Sir, I really do not see why the Government should 
oppose this amendment. It does not. interfpre with the knowledge that the 
Executive Council might acquire on Recount of t.he dl\~ -to-d8y .administration 
of the University. The power is given to tpe Executive Council to wit,hdra'W 
recognition or grant recognition. All that is intended under this amendment i .. 
that that action otthe Executive Council will be subject toO confirmation by the 
Court. I have not yet heard any valid argument that ba8 been advanced by the 
Government on thi8 question. To my mind it is n very e8sential amendment, 
and I dor hope that the Government will re-consider their position 88 I 8ubmit 
that it will not interfere in the slightest degree with the efficient mlministration 
of the University. Sir, I support the amendment that has been moved. 
Dr. SU Zia Uddin Ahmad (United Pro"inces Southern Divisions: Muham· 

madan Rural): Sir, the question of disaffiliation or withdrawal of reoognition i. 
exceedingly important and may I just read the provisions made in the Act of 
19()( about the question of disaffiliation and see what they provided at that time. 
Section 24 of the Universities Act, 1004 runs thus: 
"(I) A member of the ~ dicate l'ho intend. to move that the righy conferred on all,. 

C olI~ by aftiliation be withdrawn, in whole or in part, .ball give not-irA! of his motion, 
an,l .hall .tate in writing t.he p;roond. on which the motion i. made. 

.. (2rBefore taking the Mid motion into ('onsideration. the Syndicate allall IMmd a copy 
of the notice and written lltatement mentioned in lIub·eection (1) to the Head of the C.ollege 
('ont'emed, .together with an intimation that any repre8entation in writing submitted within 
a per:iod specified in such intimation on behalf of thl' College will be oonaidered by the 
Svndlcate : 
-Provided t~at the period 80 8'pecified may, if nt'CeLINLrY, be extended by the Syndica.te. 
(3) On receIpt of tbe repreaentation or on expiration of the period referred to in IIUb-

ectio~ (2), the Syndicate.. afte~ conaidering the notice of motion, at.atement and repre· 
sentatlon and after lIuch lDllpectlon by any competent pe1'llOn authorized by the Syndicate 
in this behalf, and Buch further inquiry aa' may appear to them to be neC8lllory ehaD make 
a report to the Senate (whioh really corresponds to the Court). ' 

. (~) O~ receipt of the report under Bub·section (3), the Senate IIhaU, after lIuob further 
llIqUlry (If any). as rna\" appear ~ them to he necessary. record their opinion on the IIlatter. 
(5) The. ~I trar shaH lIubmlt the prop08al and all proceeding. of tbe Syndicate and 

Senate relatmg thereto to t.he Government, who, after such further inquiry (if any) 
all !Day !'I:pear to ~ em to be necessary, shall mnke such order 811 the circomatances may in 
t.hmr oplDlon, reqUIre. ' 

(6). Where by. an order m~d" under sub· section (5) the riglitl conferred by affiliation 
are WIthdrawn, III who)" or lD part, the groundll for such withdrawal IIhalJ L_ ... '-d . 
thl! order." .... ..a"" In 

So really we, ~ave got such ela~orate provisions for disaffiliation or with-
drawal of recogmtlOn-a report by the Syndicate, a'll I'lnquiry by the Syndicate 
report then to t.he Senate, an enquiry by the Senate, report 'then to the' over ~ 
ment, an enqUIry b,v the Government, and rtfterwards mention 01 these facts 
~ the col~e e cQ{lcerned. B~I~ now t ~ Government are playing with this ques-
tIon of wlthdrawal of recogmtlon. It IS n verv seriOIlR matter Wh t 
. di 'th t th ., a you Bre 

proVI ng I, ,8, e D!embers of the E.xecutive Council should lit togetirer and 
~omledi  8 decl tl~d l ldc~ should be final. It is not heard of in any University 
m n. la, or OU.81 e  n la. I am . ~ ('onqerned so much with reoOgnitktn as 'I 
am WIth the ~t dra~Q  of .recogllltlOn. The que8tion of birth does 'Dot matter 
bui the qneRilM of kilJmg IS very serious. You have jU8t heatd the procedure 



THE DELITl UNIV.ERSITY· (,\MENDMEN'l') BILL. 487 
which was provided for in the Ad oJ 1904. rt'is a very elabo1'ilte machiner,)' 
for decirling t.he question of disaffiliation or withdtawaL of recognition. It is 
not do ~ very easily and 1 think it is uufair' to the colles-os that the. majority 
of the members in the EX8uutivc Council mavtakc their deCision arid that 
that deeision should be Hunt· It is ·unheard of 'and ] think that it is desirable 
thlit t,he Government should consider this question ill the interest of glvmg 
security to the colleges. We are CWite prepared to give security of tenure to the 
teaohers. You should also give security of tenure to the colleges. • 

With these words, I support the motion. 
Mr. 1. D. Tyson (Secretary, Department of Education, Health and Lands): 

'l'he procedure which it is sought to lay down for the withdrawal of recognition. 
which will be fQ9lld in Clause 33 of Statute 3, is that the Executive Council 
m~ a{terdue enquiry and after consultation with the Academic Council b.y a 
ma.jority of the then members of the Executive Coun.cil withdraw recognition; 
and UI; waR indicated by Diy friend, the Educational Adviser, there is a chance 
for appeal, if recognition is withdrawn. to the Central' GQverrunent from the 
decision of the Executive Council. I must confess, I am at a los8 to undeystand 
why there is thi!! suspicion of the Executive Ooul!cil as though it .were a kind of . 
instrument either of the. Vice-Chancellor or of Government. Now assuming-I 
do not for I~ moment admit it-that the Vioe·Chancellor and the Government 
acting together . can command the votes of the University officials and the Gov· 
ernment. of'ficillis who Ilre on the Executive Council. the Vice-Chancellor would 
command ill that capacity, i cludi~  ~ii  own vote, nine votes in the Executive 
Council as is ellvisaged under this Bill. As a..,aainst that there would be 18 
persons whO' are definitely elect,ed in one wrJ.y or another. I inelude in that ]8 
the Ri:(' Principals of eoUeges, because it cannot for a moment be stated that 
they nre the Vice-Chaneellor's nOmineeR or the Government's nominees. 1'hen 
there are the Deans of the Faculties. It may be said thut they are under the 
influence of the Vice-Chancellor, but the Deans of the Faculties are elected by 
the Faculties Bud Ilot nominated by the Vice-Chancellor. Then we propose two 
Professors elected bv the Professors nnd five members electt:d bv the Court. t.wo 
Qf whom ure elect~ by the registered graduates. Then ther; are two other\) 
eleeted by the Academic Council. In other words, counting the Principals, 
there are lR people who are not Government servants, u l~  the ProfesRors 
happen to be Government servants as well-honorary professorfl-ss against 9 
who lire tarred, shull I SIlY, with the brush of being Government servants or 
servants of the Universitv. I therefore fail to understand why there should be 
this suspicion of the Exe·C'utive Council. . 

Nawablada Kuhammad Daquat Ali Khan: Why do you suspect the Court? 
Kr. J. D. Tyson: We suspect the Courf hecnllsefoJ' 11 g'ood long time past 

now it has been commoll knowledge tht\t some of the eolleges are not being 
properly run. One hus heen mentiolHid on the floor of this House h.v the Learler 
of a Party and .vet that college is still going on: it is fairly safe to assume that 
that. is sO' beca~ e if the matter ~ere brought t.o the Universit:v- under the Act 
as at present it eould not he regurded us certain that the Court would do the 
right thing. . 

As the mutter hllR b~e  raised, !Sir, and 8S it has been specifically stated 
that there is no precedent in any ot,her university, J wish to quote two. I would 
say at once that comparisons with other universities 3re apt to be tl bit tricky 
because the composition of the Executive Council or corresponding body is not 
the same in every. university Rnd I g-ive. this subject to that eaution. But we 
have 0. precedent in Nagpur where Government takes recognition away on t~ 
recommendation of tne Exet.lutive Council and in Agra. where. the Executive 
Council takes away recognition. 

For these reasons, some of which hod already been given on the amendment 
that .wa'B defeated ,:vesterday, Government callnot a.ccept the nmendmelit.· 

Mr •. Muhammad Ashar Al1 {IJuclknow and FvzRbad Divisiolls: Muhammadan 
Rural): M.v friend, Mr Tvson, hils been telling the House ,hat why should 
there be or not he any Bu'"picion. It is not a case of Buspicion at all, but one of 

B 
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l Mr. 1\1 ulaullIulUd Azbnr ~li.  . , 
following the right or the wrong procedure. When a procedure was onue fixed. 
unless one can show that the procedure in the Act of 1904 was utterly useless, 
wrong, a~d {"QuId not be worked properl~', it cannot be argued that that procedure 
should be set Rside. Tberefore, I submit: that unless m'y friend if; prepared to 
argue that the procedure in t.he Act of 1904 is i'aulty, t;his reply of -hit! is not 
ttnough to .convince any rea o ab ~ mUll in the House. It is only fair that 
whene,'er there is to be an amendmellt Ilbout a procedure, be it eivil Or erimiual 
or lilly other, Government and everyone else concerned with it, should explain, 
.md e:l..plain ver~y elaborately, ,~ y that procedure should not be followed. It 
, is not suffip.ient to Sll,V that because 1\ vel'diet hilS been given by t,he Bxecutive 
,Colll1ril t.herefore the House must. endorse that decision. Tpis is no argument 
but it is OIlly meant to put off the Househ-om, Ule right track. " I submit, Sir, 
, that my friend on the other side should explain more fully to the: House why the 
present procedure should not be followed. ' 
. J[aulvi Muhammad Abdul Ghani (Tirhut Division: Muhamm9dan): Sir, it 

: iii provided in clause 33 of Statute 3 that the Executive Council may, after 
'. (lue. enquiry and after consultation' with the Academio Council, by a majority 
· of all tile thell members of the Executive Council withdrnw the recognition, 
· Everything is in the bands of the Executive Council. The mere consulta-
; "tion of the Aeadernic Council is no safeguard ut all. It does not say that if 
· the Academic Conncil is of the eont.rary opipion then recognition will not 
bc withdrnwn. Otherwise, it is quite useless to say "aft-er due enquiry nnd . 
· ufter (~o ultatio  with the Academic Council" because the ultimate action ig 
.' going to he taken by the Executive Council independently _ The interests \)f 
,tbos£-who have spent tI lot of money for the education of their youth& are 'lot 
,I! NOON. ~fe ulI.rded .. They have I~ot got their say in the Executive Council; 

. sun ply one kll1d of Iluthorlt,y or perRons have been allowed .seats on 
, the Rxecutive emIDcil. So, it. is rightly' desired by the learned Mover of the 
.' nnwnornent, that the snfeguard showd he in the hands of the wider body, 
, sav, the Court, and the lovers of democracy should not at all be afraid. It 
'js "Nazism and Faseism thnt al l1 v~ tnJw R ~ rro  scope .  .  .  , 

Dr. P. B. Banerjea(Cn1cuttn Suburbs: Non-:\IuhammBdan Urban): But 
,"who are t.J1t~ lovers of democracy? 

Jlaulvi Jlubammad Abdul Ghaai: People who are here on the TreR.Sury 
· Benches., 

Dr. P. B. Banerjea: Are they lovers of democracy? 
Jlaulvt Muhammad Abdul GhaDi: They' are' out to proclaim, by beat of 

,drum tbat they are democracy lovers. 

Dr. P. 11. Ban8l1ea: Proclamation is one thixl.g and practice anot}:ter. 
,," Jlaul9i Muhammad Abdul Ghani: However, we should go by what they 
My. So, it is a very dangerous t,hing to leave such matters 8.& the with-
:dtawal of recogaition in the hands of the Executive Council. Perhaps certain 
professors, certain principals may be dissatisfied with the authority which 
t-nms a College. They may be in league with the Vice-Chancellor a.nd the 
fwithdrawal can be easily had. Therefore, we shoQld be very careful to provide 
'adequate safeguard aJl'(linst the withdrawal of recognition and it is a verv 
'modest demand made in the amendment. I hope Government win reco id~r 
.their position Q[ld, acrept the amendment. 

~ All BoDourable Kember: ~et th'e question be now put, 

.' ;Kr; PreIItdeDt (The Hononrable Sir Abdur Rahim): The question is: 
j .. 'that the que8tion l,e now put," 

-Tho ,m0tion was adopted, 

(U ! JIr~' PleIldem (The Honourable Sir Abdur Rahim) : The question is: 
,f' 'I a~  clause 7 of the Bill, to the propoMdclaule (If) t.he wor&! 'and ~Il ect to 
14-lolllmuitu\i1 hY'. th(' ('.onrt' 1M' add~d /l.t tht' t'nd." t" 
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The Assembly divided; 
AYES-25 . 

Abdul Ghani, Maulvi Muhammad 
AbduUa~, Mr. B. M. 
_ Azhal' Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. . 
BhllttO. Mr. N abi Bakah Illa.hl Bakah. 
Chattopadhy&rya, Mr. Amarondra ~at . 
ChuudhurV' Mr Muhammad BUBaam. 
EBsak Bait.; Mr: H. A. Sathar H. 
bmail Khan, Hajee Chowdhury Muham-
mad. . 

.T ehnngir, Sir Cowaajee· 
J..aldUI.nd Navairai, Mr. 
Liaquflt Ali Khan, Nawabzada Muham-
mad. 

.r.lu.iLra, Pandit Lakshmi Kanta .. 

. Mehta, Mr. Jamnadu M. 

Mllrtuza Sahib Baha4ur, ValUvi 

Nairang, Syed Ghulam Iihik. 
Nauman, Mr. Muhammad. 
Neogy, Mr. K .• C. 
Parma Nand, Bhai. 
Sant Singh, Sardar. 
Siddique Ali Khan, a a~ 
Yamin Khan, Sir Muhammad . 
Yusuf Abdoola Haroon, 8eth. 
Zafar Ali Khan, Maolana. 
Zia Uddin Ahmad, Dr. Sir. 

Syed. 

NOES-40. 

Ahmad Nawa:r. Khan. Major Nawab Sir. 
Aiyar, Mr. T. S. Sankar&.. 
Ambedkar, 'I'he Honourable Dr. R. R. 
Bent.hall, The 'Honourable Sir Edward. 
Bcwoor, Sir Gurunath. 
(,hapman-Mortimer, Mr. T. 
Chatterji, Mr. S. C. 
Daga, Seth Sonder LaU. 
Dalal, Dr. Sir Ratanji Dinlihaw. 
Da\pat Singh, Sardnr Bahadur Captain. 
(:hinsuddin, Mr. M. 
Gray, Mr. B. L. 
llaidar, Khan Hahadur Sh&llllloddin. 
Imam, Mr. Saiyid Haidar. 
Ismaiel AlikhM, Kunwcr Hajee. 
.J1UJ1e8, Sir F. E. 
Jawahar Singh, Sartlnr Bahadur Rardar 
Sir. . 
JOlhi, Mr. D. 8. 
Kamaluddin Ahmad, Sham8-ul-Ulema. 
Khal'c, The Honourable Dr. N. B. 

La-weon, Mr. C_ 1'. 
Mackeowu', Mr. J. A. 
Maxwell, The Honourable Sir Reginald. 
Miller, Mr. C.  C. 
Muazzam Sahib Bahadur, Mr. Muhammad. 
Pai, 1\1r. A. V. 
Piare Lall Kureel, Mr. ,/ . 
RaiAman, The HollPor!llble Sir Jeremy. 
Ray, Mrs. Renuka. 
Richal·daon. Sir Henry._ 
Roy, The HOllollra.hle Sir Alloka Kumar. 
SIU'llent, Mr. J. P. 
Shahban, Khan Bahadur Mian Gbulam. 
Ka:lil Muhammad. 
Siva Raj, Rao Bahadur N. 
Spear, Dr. T. G. P . 
Spence, Sir George. -
Sultan Ahmed, The Honourable Sir. 
Thakur Singh, Major. 
Tl'ivedi Mr. C. M. 
Treon, ·Mr. J. D. 

The motions was negatived. 
lIr, President (The Honourable Sir Abdur ]{ahim): The question is: 
"That clause 7 stand put of the Bill. ',' 
The motion was adopted. 
Clause 7 was added to the Bill. 
Clause 8 was added to the Bill. 
Clause 9 was I\dded to the Bill. 
Syed Ghulam Bhik lfairaDg (East l:>unjab: Muhammadan); Sir, I move: 
''That clause 10 of the Bill be omitted and tbe Bub~eqlle t clallses be renumberl'd 

'U(cordingly." , 
Clause 10 of the Bill seeks to amend section 54 of the Act of 1922. It 

sa'ys: 
"In section 34 of the Mid Act, for lub-section (1) the. following 8ub·section shall be sah-

1'tituted, namely: • 
'(1) .The CollegeI' shall be Buch 1\8. may, after the commencement of the Delhi University 

(Amendment) Act, 1943, be recognised by the Executive CounC'il in accordance with t i~ 
Ad and the Statutes, hut shall include all (',alleges rAcognised at the commencement ot, 
.th.t, said Act 1\8 Colleges of tbe Univereity 80 long as snch recognition continues'." 
Suh-seotion (1) of section 34 which' is sought to be replaced says: "Tne 

o(~olIe e  shall be slIch as may be named in the statutes" and we find that 
in the schedule containing the Rtatutes appended to this Bill the colleges me 
:Retually named. T invite attention to t tut~ 19 of the S'chedule: 
"Recogn!tion of CollegE'S [Section 34 (1)1: The following colleges, n,amelr, St. tep f' '~ 

i":ollege, Hmdu College. Rl\mjas College, Anglo-Arabie College, CommercIal ('ollege rlud 
I drapra~t a Girls' Colll'![e ~fiall be recognised aM Colleges of the UniverAity, t~a(' ill  in 
such subJecta D:J the Executive Council, on the recommendation .of the Academic (',(lundl 
may, from time to time, authorise them t.o teach. ' 

~o long aB a ~irectioy  ~ade b~" the Ce t~ ('.over m~ t. under the..proviso to Bub-
IiCctlon (t) of section 36. 18 ~  f r~. the RamJns Intermedl.ate Colle![e shall be I'ccogni'etl 
.~ a C~lIe e of the UlllverB1~ ID respect of its IntermedIate. (,lA ... e8 RIlII I<h"1I PI'OI'iO". 
III~tru(t1lJ  np t.o fht> Jntf'l'medlate St.andard. and so on". ..:,. ,., .. ","11; ,'1.' 

B2 
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[Syed Ghulam Bhik Nairang.] 
Now. Sir. as required by seotion 34, sub-section (1) of the present Act •. 

tbe colleges have been actually mentioned in the st(ltutes appended to the 
present Bill. \Vhat else remairui to be done for whicht.hat ub-~ect o  shonld 
he replueed by the proposed sub-clause (1)? Uuless the matter IS clearly Bnd 
lucidly explained by Government in II; manner satisfactory. to us, I think t.he 
replacement. of the present ub- ecti~ . by the proposed sub-section is not 
called ·for and therefore I move this amendment. 

JIr. Prllident (The Honourable Sir Abdul' Rahim): Amendment moved: 
"That. clause 10 of the Bill be omitted and the subsequent claUSe!! be renumbered 

accordingly ... 
Mr. 1. D. 'fYIOn: We regard clause 10 of the Bill as consequential. It 

safeguards the existing colleges. It proYides for the DeW proc~ure whereby 
recognition and also withdrawal shall be by the Executive ~oUDcil. The-
colleges are safeguarded specifieally by clause 10 and, as I say, we regard it 
as necessary and consequential. . - • 

JIr. PleatdeD.t (Tbe Honourallle Sir Abdur Rahim): The question' is : 
"That clause-lO of the Bill be omitted and the 8ubsequent clauBe8 be renumbered! 

a~cordi ly." . 
The motion was negatived. 
JIl. PreIldlllt (The Honoura.bla Sir Abdul' Ruhim): The question is: 
"That danae 10 stand part of the Bill." 
. Tlie motion was adopted. 
Clause 10 was added to the Bill. 
MI. LalchaDd :Ravalni (Sind: Non-Muhammadan Rursl): Sir. I move: 
"That clause 11 of the Bill hE' omitted and the subsequent clauRes be re-numbered' 

lI<·C'ordingly." , • 
·Sir. this relates to the method by which the three years degree course is: 

being introduced into the Delhi University. I think on the ub ~t I hilTS-
said not only once but several times in this House that I do 110t agree with. 
this three years 'course without making proper provision for the migrstion of 
students to he taken by the other Universities. This clause relates to sec-
tion 36 of the Delhi University Act. What is pr.ovided In ,section 36 is' 
already sufficient for even a~  this three years degree course, They CI.I,O' 
have the three years degree-course even if they retain the Interrnediat,e exami-
nation. They are giving the so-called Interrnediute class of theirs to the-
High Schools and with that objent they are introducing a secondary class after' 
one passes the Matrieulation. To me it appears that they can give 8S much· 
education as the students Ilre now receiving up to the Intermediate elllSS by 
adding one class there. But I think the great difficult.)' would be this that 
.if they eall the secondary class as equivalent to the Intennediate examination, 
J eta lIOt -think the other Universities will accept it. Therefore. students who" 
h&\'e passed the Intenuedillte examination from other Universities will have 
no difficulty in gaining admission in the college!! of the Delhi University, but 
the studentil who have passed the secondary class of the Delhi University 
will not he admitted in the third year clAss by the other Universities. These 
difficulties should be considered seriously. What. we have understood' from 

.thE; other side, especially from Mr. Sargent, is that the other Universities 
will adopt the policy of give and take.. But where is the guarantee for that r 
If we tnke t.heir students in our University. where is the guarantee that they 
will take our students also' when they have not passed the Intermediate· 
Examination.' SOllJe correspondence may have taken place bet.ween the 
Goyernment- or Mr. Sargent nnd the other Universities 8S to t.he terms under' 
ie~ th.ese mutual relations would be. esblhlished. 'Rut we do not know up' 

to thts tUTlewhat those terms are. '" hat we have beeu told up to this time-
are only pious promises or hopes of pious promises from· the other Univer-

'sities as was said the other oily. These questions should be settled; first ana 
onl,v then .an 'Ilttempt should he made to introduee a mllt.ter . like this. 

I have already said that jf .they retain section 36. thev can oarry on with 
the three ~ear  course by manipulating it here and there and adjusting it 
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:accor<ling' to their needR. In that case the Intermedie.te exa.rnination will 
remain' and there will not be much difficulty for the migration' of students frora 
other Universities to this University. 

I need not take Elnv more time of the House on this matter. It has 
alrettd,Y he en threshed 'Out fully· in t,his House not only I1o:W but even when 
the matter' was going to the Select Committ,ee. What we have heard so far 
are l)nly. the hopes that the Deihi University will be able. t,O adjust matters 
in such Il wov that, there will be no difficulty. I think the diffi~utty has 
even now be~  and many students are leaving this. University .. e~e c<;>m-
plications will redu!e the number of the Rtudents III tbe Delhi Umverslty. 
Those who will remain in the Delhi University will be t·hose who are aspiring 
to some jobs nfter finisQing their educational course either in the Delhi Uni-
versity itself Qr in some other offices in Delhi. I should think th:lt the ov~ 
.ernment. should no1 be adamant on this point and they ahould delete t:he new 
clause and keep the old one. 

Kr, Preatdent (The Honourable Sir Abdur Rahim): Amendment moved: 
"That clal18e 11 of the Bill .be omitted and the subsequent clauses he re-numbered '. 

HT()rdingly ... 

Ilr. I. P. Sargent (Govenlment of India: omi at~d Official): Sir, the 
HOWle has been kind enough to listen to me. patiently on two occasions explain-
'ing why, in our opinion, the. introduction of the three years degree courRe in 
the University is a desirable thing and I do not propose to trespass further on 
their indulgence. I endeavoured when I spoke tl:Ie other day to explain why 
I hoped that t.he University of Delhi would have no difficulty in obtaining the 
co-operation of other universities in reciprocal arrangements for facilitating the 
transfer of students bot.n from Delhi to other Universities and· from other Uni-
versities t,o Delhi. The reason, if I may remind the House, why I am perhaps 
optimistic-my friend Mr. Lalchand Navalrai would no doubt regard me as un-
duly optimistic-is that the idea of tbe three years course having been endors-
ed by all the Universities of the country, I think we have a right to appeal to 
them for their assistance in helping us to carry out an experiment which, at any 
rate, bas met with their. c'onsiderable approval. 

Sir powasjee Jehangir (Bombay Cit.y: Non-Muhammadan Urban): Had 
any negotiations taken place? 

:Mr. J. P. Sargent:.1 was about to explain t,hatpoint. Granted that the 
three yean:; course is to be introducea, the aIllendments contained in this clause 
a~ neC'.essary in order to regularise, the position of the Delhi Fniversity. I 
thmk, Il:r; a matter of business, this is really the fundamental clause in the Bill 
·concernmg the three years course. I think the University felt, and felt rightly, 
tha.t before they approached other Universities with regard to the question of 
reCiprocal arrangements, they must first make the necessary alterations in their 
own A~t and statutes which would reguillrise the introduction of three years 
~ml~e. _ 

Mr. Lalchand Havalr&l: Will that not be putting the eart before the horse? 
Kr. 1'. P. Sarl&l1t: No, Sir. My own view is that it would be exactly the 

()ther way about. That is my opinion. Honourable Members will realise that 
all these things are necessary to regularise the new Higher Secondary Examina-
tion of Delhi. This examination is now a means of entry to the University 
degree course: At t,he present moment. the Intermediate Examination which 
iDO longer exists in the Delhi University, is prescribed as 8. necessary c~ ditio  
'of admission. The introduction of the words both in sub-section (9) of section 
36 of ~ e Act ahd in the proviso,· first of all provides for the new Higher 
Secondary School Examination as a condition of admission and also covers the 
-e ~mi .atio  at the . end . of . the preparatory course. The preparatory course 
~ lc  IS at present In eXls.terrae to facilitate the transition stage. Accordingly, 
if the three years course IS aocepted. I think the other things are necessary 
.and logical consequences of its introduction. 
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Jlawablada M1Ihammad, Llaqut All DaD: Will the Honourable ero~ 
please tell the House what has ootm ~o e by t~e Board of Secondary Educat,lOn. 
amI the University in this respeo! so far. and If /lIly (lorrespolldencE' hilS passed 
.. between either t ~ Govermvent of Indill or the University.on the <;me a ~. Qnd 
the other Pniversities on the other hanel, because that will, I.thmk, facllitate 
discussion on this matter. The object of our giving notice of this motion was. 
to find out all the facta and get full information regarding this .que~tio  al~~ if 
a full altd frank statement is given it might relliove t,hat 'enr which IS prtlvlllhng. 
in the minds of the students who are seeking admission in this University. 
Xl. I. P. Sargent: I hope T had made it clt'!ar tbllt the UniverRity having 

altered this section in order to regularise the three yearsconrRe so far IlR they 
thenll,ll:'hes ure concerned. will t ~  be in a I,o~itio  to Ilpl'rouch, othel' U i,,~r
sities, to refer t.o this amended claus8 nnd to ask tol' "their cO-0Wr'ation. '['he . 

.. University felt. nnd T ~. iJ)  quit.e correctly. that until t e~' .~ad put. t e~r .own. 
regulutioll!') in order, they would Dot be in a position to approach other {'lJIver-
sities. But whether informal cQnswtntions have taken pla<.'e or not" .T cnnllo1. 
say. There has been no official correspondence. 
lIr. Lalchand Bavalrai: We live in hopes. 
lI'awabaada Muhammad Liaquat .All Kh&D: :I hAd put. another qllt'"tion tuSO' 

regarding this Secondary Education Board. H Rve they donf' nnyt.hing ill thi!\. 
respect? Is that fs statutory body? 
JIr. J. P. Sargent: It is a hody set. lip with iJIf' l'ont,;lmt of tIll' (1o\,I'M1mt>nt, 

hilt whetlll'r tlUlI makeR it a ~tllt t ory body or not, I do not know. 
Dr. Sir Zia 'Uddin Abmad: II I start a society with the COllsent of tlw Oov-

erumcDt, will it be u stutut()r:y body? . 
Sir (Jow1S)ee Jebangir: May I ask whether the University autboritieR have-

considered the pORsibility of el'cn one or two Universities refusing t,heir requcRt?' 
What will thtln he the result, to the students ·who want to join ".he Delhi 
University aDd who are ulerely here because their parents happen to be station-
ed in Delhi for one or two years aDd may have to go to another station nfter-
wards. That is a question, 1 might 8ay, t.hat is heing nSked ull over Delhitodu;v 
by aU peoplt. illterest-ed ip. education, aud I do think that it is up to the 
Government to give 8 sat.isfactory answer to the public ill this connection. 
Up to now. beyond merely stating that Government have indications frorn other 
Universities thut tbey are 1i1iely to t'!nter iuto reciprocal arrangements, t,bey 
av~ said notbing. But when asked whether tbey han' actually ent(lrt'd iJlt(~ 

negotiations already and whether these hopes are based on any discU!lf,ions' that 
hM'e taken place, their reply was that no disc.lfBsions ha\'c taken place. wm it 
not be that there is some risk to t.he Delhi University Qnd to the largt' number 
of students who hope to join the University. ' 

lIr. I. P. Saqlnt: In reply to that, I can only say what.l have said before 
and t.hat is that the Un}versities all over India have OD two occa io ~ approved 
this c~a e without any reservation, excepting, as I said the other day, that· 
the Hlgh 'School system would have to be reorganised. We are reorganising, 
the High School system in Delhi. 1 therefore see no reason to look forward 
with pe ~i m. to the reactions of othfll Universities to the proposal' that they 
should fall m Wltb the arrangements. If. they do not, then the Delhi University 
will have to consider the situation which will  t.hen be created. According to all 
the facts that are available, I think it would he wrong to luisulIle diffieuitieR. 
that are going to arise. . 

Sir OowlSjee JebaDglr: Will that require new legislation? 
~. I. P. Sargent: No, Sir. I do not think 80. 
Sir aowuJee Jahaqir: Is there anything in the Act ~reby if YOli fail in 

your negotiations, you, need not hqve fresh· legislation? 
Mr. I. P. Sargent: I could not answer that off.hand. The University will 

have to consider the situation and advise us .. 
X&!abuda MUND!"ad Liaqu' .All Khan: Sir, the reply that my H9Uour-

able .friend the ducatl a~ Adviser-has given to the questions which were put. 
to him bas proved conclu81vely that the demllnd that we, on this side of th. 
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House have been making for circulation of this Bill for eliciting public opiniori' 
was ftdly justified. It appears. today that t~e University of Delhi or the Gov-
ernment of India who are rushmg through thls measure have not even 8S much 
IlR corresl'onded wit.h any of the UniverBitiel> in the country. M:! ~)I~ Ut'8blf  
friend is relying on the decisions of some. conference of some Unlversltles ~ at 
was held sometime ago whereby Uley are reported to have supported the Idea 
of 11 three year course. May I tell him that it is not safe to depend on that 
kind of decision of any deliberative body. Before Government embarked .on 
,t.his vent.ure they should have made sure that they would get the c~peratlo  
and support of ail the other Universities in India. The object of this motion, I 
entirely agree with him, t~t if we accep~ the prop~ itio~ of having a three 
veRrs clegrc'e comse, then -thIs amendment 10 the Act 1S necessary, was to find 
;J\lt. from the O-overnment what concrete steps have either the University or the 
U(H"(,rnment, themselves taken in thiR direction. I cannot blalille those students 
or thORP parents who are feeling nervous about  this matter. Sir, as my 
Honourable friend Mr. Sargent pointed out on another occasion, it is indeed Q 
qucRtion of building the house fronl the roof. It is not only 11' question of· 
building  tho house from the roof to the foundation, but they have not even 
collected any muteriul to till up the foundation lat~r on. Therefpre I do sub-
mit· that trying experiments like theBe without making preparations, without 
!;eeuring the goodwill of other Uniyersities is a very risky venture. I suggest 
to the Govt'l'nment toilltt if they have not so fur taken any action in this matter, 
tlwy might at les.st move now Ilnd do something nnd get the co-o'peration and 
goodwill of these other UniverRities. Sometimes they are too fast in their 
movements, at other times, they sit tight in their seats. ~ir, this is really 11 
matt-er which concerns the student community of 'Delhi very vitally and I am 
. surprised. that the University of Delhi 01' the Qovernment should have eIll-
~) I~ ed on a v('ui;ure without making preparations for it. I submit, Sir, that 
It 18 we, who belong tlO this country and who have to live here, who will· have 
to face the music. My Honourable friend who starts building the House from 
the roof may not be here to see it tumble down, but we will have to clear the 
debris lll:d 1 refilse to be a party !<> clear tho rubbish that may be left behind 
Rfter tr,vmg these experiments. 

Dr. Sir Zia Uddin Ahmad: Sit:, I had some doubts as to the working of 
tIt!' three years' course,· specially about t.he migration of students but the 
!;pecch of t ~ Edut:ational Adviser at the consideration stage removed my 
doubtR. But he has not yet t.old us as -to the method .he' would propose in order 
j,o give effect. to the proposal he laid before us on the last occasion. I thought 
he would like to have it enacted in the ordinances, but there is no indication. 
The second point is that the Higher Secondary Education Boa.rd not being 8 
sta.tutoIJ: bOdy, it is ver.v doubtful if t.he universities would recognise it because 
they only recognise au institution which is created by enactment or by statute; 
and t.herefore later on  they might feel doubtful about recognising the examina-
tio ~ of this Board. Therefore this Board must have ~ome statutory assent, 
otherwise it will not be recognised by all universities. Therefore I should like 
00 have some assurance with regard to migration on the lines a.lready mentioned by 
t~e Educational Adviser and also with regard to making the Secondary Educa-
t,lOn Board a stfttutory body. 

Mr. I. D. Tyson: Sir, I will reply very hriefly. We will certainly from the 
Government side do all that we can to help the u iver~ ty to make l'eciprocal 
nrrangements. They will have to be made by the university but Government 
will certainly help. them·in any way they can. As to the sec&nd point about 
giving statutory basis to the Higher Secondary Education Board, we will 
examine the necessity of that. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): The question is: 
"That clause 11 of the Bill ,be omitted and the subsequent .clauses be re·numbered 

I\('cordingly. or 

The motion was negatived. 
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Jar. President (The Honourable Sir Abdur a i~  The .question is: 
"That daude 11 stand part. of th" Bill." 

"j'he motion wus adopt.ed. 
Clause 11 was udded to the Bill. 
Dr. Sir Zla 'Uddin .Ahmad: Sir, I move': 

• # 

"'~ ~t in c1ault' 12 of the Bill, after tht' word 'Act' the bracket. and lettel' '(a)' be 
inl'f'rted and thl' following be add"d at. the end of t.be clauae, namely: 
'(b) in Bub a.~tio  (.I) aftt>r tb" worda "Executive Council" the words ·'through' the 

.\cademic Coundl" ehall be in8ert-t!d' ... 

This is important, because the Vice-Chlincellor awards degrees with the 
formula, "By the aut ori~y vested in me" etc. Now it is only the Academic 
Council which can vest the Vice-Chancellor with this authoritl by passing a 
Resolution to that effect. And if the Academic CoUncil do not Jrpow the results 
of the examinations they are not in a position to make tlteprop0881. There-
fore the authority whO tabulated and prepared the results should c.ommuIlIcate 
them to t,he Executive Council through the Academic Council. It will not delay 
the publication of Ule results because that will be done as soon as the Quthority 
has prepared t.he results; it will be done as a matter of course after one or two 
months. But· it is necessary for the results to be sent to the Academic Council 
so that. they may by a Resolution authorise the Vice-Chancellor to award 
degrees. Sir, I move. , 

ar. Presidlllt (The o o\1rabl~ Sir Abdur Rahim): Amendment. moved : 
" ~t in clauae 12 of the Bill, after the word 'Act' the bracket.. and letter '(a)' be 

mserted Rnd the following be added at the end of the clauae, namely': 
'(6) in sub-section (~) after the worda "Executive Council" tbe words "through the 

Academic Council" &ball be in8erted', .. 

Mr. I. D. 'l"yIoa.: Sir, I am prepared to accept this amendment. The 
Mover has made it quite clear that he does not wish in any way to &elay the 
puhlication of the results for which naturally the students and their teachers 
are vel)-anxious. And this is Q technical point on which I fully agrl'c with him 
that the Academic COUDcil should be associated wit.h t.he communiclltionof the 
res\iUs. As T said. we accept t.he amendment. .  , 
Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 12 ~f the Bill, after the word 'A.ct' t.he bracket. and letter '(a)' be· 

iuserted MId t.he following be added-at the end of the clauae, namely: 
'(b) in 8ub-serlion U) after the word. "Execut.ive COUDcil" the worde "~ rou  the 

.Ac.ademic Council" ehan ~ ineetted'." 

The motion was adopted. 
Ill. Pree1dent (The Honourable Sir Abdur Rahim): The question is; 
"That cla1lJl8 12, &8 &mended, etand part of the Bill." -
'fhe motion was adopted. '. 
Clause 12, as amended, was added to the Bill. 
Clauses 13, 14 and 15 were added to the Bill. 
Syecl Ghulam Bhlk lIa1raDg: Sir, I move: 
"That in clause' 16 of the Bill, after lub-clause -(m1 of claulle (1) of Statute 2 in the 

proposed Schedule, the following Bub-elallle be inserted and subsequent s\1b-rlausps be 
t',·-lettered accordingly: 
'( ,-ji) the c:bairman of the MUlIlim Chamber of C'JOJDmerce, Delbi'," 

I think nothing in the nature of a long speech is needed to show the 
n.ecessity of making a provision like this, We have got in the enumeration of 
persons who shall be members of tp.e Court: the Chief Commisllioner of Delhi' 
tone Director Gen8l"al, Indian Medica] Services; the Educa.tionai Adviser t~ 
the G?vernment of India.,: the D~(ltor of Public Instruction, Punjab; the 
Supel'lntendent of Education, DelhI; the Chairman of the Punjab Chamber of 
Commer.ce_ 
And we say that the Cha,irmanof a body of the same nature existing in 

Delhi-the Muslim Chamber of Commerce--tihould also be a member of the 
~JOt\rt, That is all that is demanded by this ..amendment, and I hope Gov-
ernment will not be reluctant to concede to the Muslim Chamber of Commerce 
the right to be represented on the Court. 
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e~terday e  I TI!oved all a~e d~ ellt reI8.ti ~ to the com"?-ittee of selec-
t,ion t.o he cOl1E1t,it,utl·d In connectIon with the selectIOn of the VICe-Chancellor, 
I enid something about what I expeeted was coming. We Muslims, fortu· 
nately or unfort.unately, are not in t,he habit of mincing matters. We, do not 
say (ike what an Honourable speaker in this House said. yesterday in 3 m?Bt 
hesitating and halting manner that he saw what hi! cOIl.adered a drea~ which 
he Raw in day time wnile he was .not asleep, and al~ that. He:, descnb.ed • as 
a dream what -was an actual' reahty. We are 1l0t 10 the habIt-of IOlncmg 
matters like that; we are realists. We do not like that speaker take realit·ies 
for dreams and dreams for realities.· We nre given to calling a spade a spade, 
and t,herefore I stood Oil no eeremony Hud mude no apology in discussing 
that motion" in saying that I expected to be c ~r ed with what is conveniently 
culled by certain people 'communalism', and after anticipating certain objec-
tio ~ I tried to answer them. Today again I have to revert to a !?ertain 
extent to the same topic in connection with t i~ I\mendwent. Sir, I do think 
that the addition 9f one member to the Court to represent the commercial 
intermlts of a vast community of India, a communit,y which is entitled to call 
itself a nation and has for a long time declared itself to bea nation is nece,;· 
sary. The commercial interests of such a nation on the Court of the Delhi 
University will be only reasonabl'e and there should be no objection to such 
a member being placed on the Court of the Delhi University of which, under 
the altered (,ircumsta.nces under the new law, it will be more or less an honori· 
fie distinction to· be a member, because all the powers one by one ar"l being 
snatched away from that body and vested in a smaller body, namely, the 
Executive Council. Therefore, if you can satisfy a nation by giving it one 
representative in the shape of the ChaIrman of the MUillim Chamber of Com-
men'e on an ornamental body I think it should not displease a!lY of my 
Honourable friends in this House much less the Government which is the 
guardian of t,he interests of all the nations inhabiting this sub·continent. I 
·do not propose to dilate any further on this topic. Sir, I move. . 

lI(r. Pr881dent. (The .Honourable Sir Abdur Rahim): Amendment moved: 
"That in clause 16 of the Bill, aftersub.clause (toi) of claulle (1) of Siat'ltc 2 in the 

proposl'd c edul~, the following sub-claulle be inserted and subsequent sub-clauses be 
rl'-Iettered a.ccordmgly: 
'(vii) the Chairman of the M.uslim Chamber of Commerc'J, Delhi'." 
. Dr. P. N. Banerjea: Sir, before speaking on this amendment, I should 
'hke to know whether this body-t.he Muslim Chamber of Commerce-is a 
..purely commercial body, or not. ' 

Nawablacia J[uhammad Liaquat Ali Khan: It is purely commercial. 
Dr. P. N. Banerjea: Will the Government give IlIe an' a8,mrance that ;it 

is a purelv corrunereial bodv? .  _ 
Mr. J: n. Tyson: I iIo 'not know what, is meant. 
Dr. P. If. Ba ~r ea  If it is n purely commercial body, I shall be <fiery 

·glad to support' thIS amendment. ' ' 

~. J. D. Tyson: This .clause hfts e?me in company which makes it im. 
pOSSIble for. me !o accept It, T I1Il1 nfrmd. It is not a "Delhi" Chamber of 
.~ommeree m. whICh case my attitude wouldprobabl,v have been very different, 
wutd8.S my fr~e ~ the l\fO ~l" has made quite clear thAt it is, to quote. his own 
or s, the Nat-JOllal Mu;;hm Chamber of Commerce, i.e., the Chamber of 

~ommerce of !'he Muslim Nation, and J am bound"'to say that coming, Sa it 
,DeS, alo~  wlt:h ,all the other amendments of the snme kind I must regard 
It as co~m  wlthm the communal arena And, therefore, I am afraid I cannot 
:accept. It.. ' 

~~l ~ Bauerje.: If it, is Il (',omrnercial body I w()uld support it. 
Muslim Ch. abm BhJfkCNairang: The words nre cleRl'-"t.he Chairman of t.he 

am er 0 Jommerce, Delhi." 

' ur~)  ~am al~ . Mehta (Bombay Central Division: Non-Muhammada.n 
a purei wou I. el tbodmderstand what iR the meaning of the Chamber being 
to y commerCIa y, The Chamber of Commerce is a Chamber of 
ommerceand there can be no objection to it. The objection is to :the fact 
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that it is dosed to non-Muslilll!>, not t·hat it, is a Chamber of eomr er(~e or-· 
Chamber of Politics. 

Dr. P ••• Bauerjea: Still it ill a commerciul bodv. 
JIr. JamDJldaa •• Mehta: Only coutiutld to OTle ·community.· It is very 

likely that even if Mr. Nainmg hud not moved this amendment the leamed: 
~tor -might have moved it. But tbere js no do'ubt about its meaning thkt. 
It 1S confined 0l1ly to one commuiiit.v. Hnd that is the vital objection to it-s. 
Qcceptance . 

• awabuda Muhammad Liaquat AliKhan: I greatI:, regret the speech that 
has been made. by the HouourRble Secretary for Bdlleation opposing th6 
motion which has been plnced hefore this Honouruhle House .. Before I deul 
with this question, let me suy that I cannot (,Ollgt'8tu1ut,e him on the 8sperflion 
which he has cast on the members of the Court of t.hE" Delhi University. In 
his enthusiasm to get dictatorial powers for the Executive Couneil he . forgot 
hi1YIself to the extent that he Ruid that he looked upon the members of the 
Court of the Delhi Pniversity with sllspicion. Sir, as if! mentioned here, 
who are the members of the Court (If the Delhi Univel'f-!itv:' Tht Chief COln-
luissiouer of Delhi-does he suspect him? The Director General, LM.H.-
does he suspect him? The Educational Adviser to the Government of India-

, does he suspect him? The Supprintendent of Educmtioll, Delhi, lind Ajrncr-
Merwara, the Chairman of the Punjub Chamber of Commerce, the Chl1irlllfLll 
of Delhi Municipality, the Chnim18n of the Delhi District BOIll'd, 
the Senior officer serving in the P.W.D. uuder the Cbief Commi ~ 
sioner of Delhi, the SeniOr Medical Officer, Delhi, the Principals of the Interme-
diate Colleges in Delhi which pre})8re candidates for admission to the Univert'lity, 
the \Varden, t.he number of gl'sduntes to be elected fll! members of the Court hy 
the r,·gist.ert'd Graduates frolJl among their own body shull he 25. Prob/lbly hi .. 

suspicion is on theRe people hel'llllse they hllppen to he non-nfficiul 
1 P.M. Indians and they do not helonf.?; t.o that. elMS to which my Honollrllhll' 

~e d does. , 
Then, Sir, there is the number of teachers to he elected as memben-; of 

the Court by the teoohenl other than Professors and Readers. 
Then there is the number of persons to be elected ns members of the Court 

by associations or other bodies approved in t,his behalf by the Ch'ancellOl'. 
Probably he suspects that the Chancfollor might recognise sueh associations. 
which would be undesirable to send representatives to this august body. .. 

Then there is the number of pe~o  to be elected by the elected Members' 
of the Council 'of State and the Legislative Assembly from among their own 
number. I do not know what t9 say. 1 would expect that my Honourable 
friend, as he is a Member of this Assemhly, would hnve no 8uspi(:ion against 
the Members of this House. 

Then there is the number of persons to be appointed by the Chancellor. 
Now, Sir, surely a Court which is constituted of such persons does not 

deserve thnt contempt which my honourable friend has shown for this body. 
Mr. 3. D. Tyson: I do 1I0t' know whether 1 used the word fmspicion. 
Kawr.bzada o amm~ Liaquat All Khan: Yes, you did. I am surprised at 

the distinction which my Honourable friend is trying to make between these 
two words. Suspect is a verb and suspicion is the noun. 

Mr. I. D. Tyson: I do not recnll using either wOl'd. 
lfawabzada Kuhammad Lfaquat All lDw1: And then my Honourable-

~e d said that becnuse there is ons particular college which has ~e  
behaving in a manner which is repugnant to the Honourable Member and I\s. 
the Court has not taken any action against it, t,herefore he sUspectsthBt, 
Court. May I know if the matter of taking' any action against this college-
W88 ever placed before the Court? I stand to correction here. Then, I think 
that the Honourable Member was not justified in cBsting 8 serious Elspersilm 
on the members of the Court and the University of Delhi and treating the-
Court 8S ~f it were 8 body ~ 8t. consisted of irresponsible people. who did not 
bave the mterest of the Umverslty at heart. 
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Now] !lome to the proposition which is before-this Honourable House. 
I Hm most grateful to my Honourable friend, Mr. Chatterji, for his fairminded-· 
ness 'when he j,juid yest.erduy that the CSHe which we had put from this Ride 
of the House for. adequate representation of MwdimR in the various bodieH of· 
the tTlliversity was u fair und just one, He only opposed it because. be !;laid 
that it would not look nice in the -interest of t.he country that we should have-
such n thing in our legislation. Sir, what is the USb of trying to conceal 
facts. }<'acts are what they ar~.  Everybody knows that India is not 0. 
nation. It if:! It land of nutionalities. What is the Use of your not including 
it in the Act? It does not make the slightest difference as far as that goes. 
I cannot ligree with 111m that we should bur.vour heads in the Band like '1n 
(lshil·h :md <1e('1I1T£' thRt there is 110 storm. The storm is there. The fac~. 
an. t.here. 

Sir, Illy HOl1ouruble Jriend, Mr. Kllilush Bihari LalI, \\>'ho is not here, gave' 
a long i'peech to the effect that he wat! waiting for that day (when it will 
dawn 1 do not know!) when quef;tions sueh as this would not be considered 
neOe!l80J·Y· ~' HOllomable friend can afford. to wait for that d3y 
bectluse he happens to have all that he wants todav. But I cannot afford to 
wait for that day. My Honourable friend suggested that he did not like n 
provision like this to be included in the Act but he was not opposed to it if· 
it was deviRed in some other manner like the Instrument of Instructions. I 
do not know t.o whom he would selld the InIltrumellt of Instruction. Un-
fortunatel:v. we get 80' much carried away by various phrases that we hear 
now and ngain that without understanding the significance and the meaning 
of thllt pllTtieular phrase. we begin to repeat it. 

~ll', as was shown yesterday, the University of Delhi has been in existence 
for the last 20 yeRrs. The Mussalmans of Delhi have waited for 20 years to 
see that justice was done to them_ I had given certain figures regarding t~e 
composition of the Execut,ive Council, of the Courta.nd of the AcademiC 
Coullcil. Now, Sir, with your permIssIon, as .t id~ is A matter which rea.lly 
affects the whole administration of the University, I would like to quote-
certain other figures and satisfy the Honourable Members of this House, who· 
have got a fair and open mind, that what we· a.re putting before this House 
is nothing bllt what is our due and is nothing but what justice demands: 

Member,; of the Faculty of Arts 
MemberA of the Faculty of Science 
Milmbers of the Faculty of Law .  .  . 
Members of the Committooli of COurlie6 a.ndStudies 
of Art.; 

. . 
in the Faculty 

Muslim!!. Non-

4 
3 
2 

9 

Muslims. 
21 
21 
12 

1 a.m giving these figures to this ou~e '-CHUS? . all' these Com~ittee  ar.e 
formed either hy the Court or the Executive U"ouncil, or the Acadenuc CounCIl 
and unless we can have adequate representa.tion on theSe bodie ~" it iiJ not, 
posFlible for t.he . Muslims to find representation on any of these Committees: 

MUiilime. Non-. 
M1lIllimII. 

Membertl of the Committees of COU1'H4l>l and Studies in the Faculty 
of Scienoe. .  .  .  .  .  .  . .. 14 

Members of the Committees of Colll'Hi!<J and Studies for the F8(\ulty 
of Law .  . I .,. 
Board of Co·ordination. .  . Ni.l 6 
Residence, Health and Discipline Board 1 4 
Finance Committee .  .  . J' 6 
Committee of Selection . 2 14 . 
Library Committee 1 14 
Admission Committee 1 10 

This, b'ir, is the sta.te of affairs in the University of Delhi, and I am really 
surprised that the over me~ should come forward and oppose a motion of 
this nature. It should have been the duty of this Government to ha.ve come 
forward when they ~re bringing this Bill to improve the position of Mus!:Ial. 
mans in the University of Delhi. They do not only not do that but 110W 
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they are coming forward. and t.rying to defeat· w.hat is our. due with tJlt~ir 
official votes which they have at their disposal. Sir, it is not only the Uni-
versity of Delhi where the representation of Mussa!muns is so intldeqllflte. 
It is practieally in every University. And I tell the Oov{ r r ~lIt that if they' 
oppose this motion t,hey will for ever be 'preventing the MUils:tlmans from 
getting any representation in any of the ot.her univElrRities. The Government of 
Indio. are considered to. be a Government which is not conununal, and, Sir, 
,~ e i.'J er we would go before Qny of the Provincial Legislatures _wanting 
hetter reptesentation of the Mussalmans in the universities of tho'!e provinces 
this will be flung in our faces that the Government of India which is lion-
~ol mu al did not see t,hat there was-any just.ice in our elaim. So,. in other 
word", by adopting this attitmle they are depriving the Musltalmans of I di~ 

of an opportunity of getting their due share in the higher e'ducntioD of this 
country. This to my mind is a very serious question. and the. Government 
-should eonsider very carefully before they adopt this attitude (yf coming in 
the way of secUring justice for a particular ('ommunity. I have got t. e....t.i u.r~~ 

of other universities also, and if I am challenged by any. one I slrall be com~ 
pelled t6 take the time of the House by quoting them, but I do not want to 
do that. Everyone knows that the position of the Mussalmans in pre.cticslll 
every university is deplorable and I am surprised t.hat the Honourable 
Member who is representing the Government as far as this Rill is concerntld 
"hould come forward and oppose a Illotion of this nature. They should rave 
come forward jf they had any sense of justice, if they had nnysense-of dec'aney 
-they ",hould have come forward and supported lIS in this demand. But to 
come forward and say that the;y cannot accept it even when my Honourable 
friend, Dr. Banerjea, has o.ccepted it,-I do not know what expression I 
should use to c0ndemn this action' of the -Government. Mr. President, let me 
tell this Government that if you are cowardly, if you have. not got the 
courage to Bee thnt justice is done' to a particular community, then for God's 
sake do not stand in the' a~' and do not take t.he responsibility of perpetro.-, 
tion of that injustiee t.o the 1'!1ussa!mafls of Ihdia. If :vou want 
to show that you are impartial in this matter, if you want, to 
show that this is a matter for the Hindus uIId the Mussalmana 
t.o decide, then I would say, do not let your offieio.l votes be' used on 
this occasion. Let this matter be decided by tbe non-official Memhers of 
t.his House. Let them take the responsibility of thi8 action, but why do .vou 
want t.o soil your hands in this matter? I 'do not know whether my appeal 
would have any effect because it seems to me t.hat _ the Governl1lent have lost 
all sense of justice and decency, but I would warn them again that by this 
stubborn, this unreasonable, this unjust attitude of theirs, they will be 
creating a bitterness among the Mussalmans. You should. he there to help 
t ~ Musso.lmans and othl"rs who are weak to get their due, share; you should 
not be there to stand in their way of achieving what is legitimately theirs. 

:Hr. Lalchand Jlavl\lra1: 1 may assure the House that 1 had no intention tv 
intervene in this debate. (Interruption.) 1 will say why I have risen to flpeak . 
. I wus reminded of the attitude of the Honourable Member who is piloting thh 
Bill towr:ll'ds the Court, of the University and I thought I should lIot sit "ilent 
ove; it. It is nn indirsnity to Il body which is the first body 1)£ t ~ Universit,y. 
Tn tiRe anv words like suspicion Or suspected or say anything whkh is not 
rae~ful to~ rd  the UYliversity is a matter for great condemnRtioll. ~d I ~m 
sure jhat Mr. Tyson who i~ kuown to be very courteous and who 1S dOIPg 
things .so very well, will come forward and offer an apology or expre8s his sorrow 
at having used those words towards the Court of the University. On Rome 
motion before, I bad said that I was II member of that Court. 'lnd [ have seen 
there that offic~1'8 of the University. I mean, those at the top, do not treat 
the m3mbers· of the Court with that courtesy and t ~t (',onsidemtion which they 
~ o\lld .show. Thev treated the Court very lightly, and if IJGVerllml"nt here 
. also joins them,' it:' will give them an impetus to treat the Conrt evenmo':'e 
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lightly. 1 need not say anything. more on il~l lt .. When the. que ~io  of three 
years degree course had come before the Ull1~er81ty for co lder tJ~l l and was 
befort, the Executive Council, it was I who saId that the Court, '~ll1  the first 
Quthority, should -be .~() ulted fil'st and not that, the matter should be cook'.'d 
up, as I would call it, in the Executive Council and then brought up before 
the C<. urt for only norninal consideration; I put in a resolutionalld it wail 
accen1ed by ballot and yet it was not given any consideration. b.~ proposul 
nevc/r came befor~ the Court and the Court was slighted. Matters· like this 
should be taken seriou'3ly by the Government and they should aot s ... y anything 
to belittle the powers 0r the authorit,y or the privileges of tba Court of t ~ 
University. . . 

Bhat Parma l(and (West Punjab Non-Muhammadan): o~ are the privi--
leges of the Court relevant to the amendment under consideration:' 

Xr. L&1chuid l(avalral: I am coming to the, amendment. 1 WIll give my~ 
own independent ,·iew on it. So far as the amendment is concerned, I have 
seen that the Leader Jf our -Party hal> giveu his own opinion, Rightl.Y' or wrongly 
whntever it be, ht: hili! given his own opinion. So I want to restrain myself' 
froUl speaking on that amendment at all. I do not want to say anything whichl 
would injure either this Party or that Party. When the question of voting 
comes, m~' positiolJ would t.e known. . 

- Sir Oowastee .Jehanglr: It is always difficult to speak -on a qncf>tion w-hi6h' 
takes .. ' commutial turn in this Honourable -House. But it is no. \;se tryinl<; 
t) dose our eyes to the fuct that to-day' in India we have to fl\c~ Uli!! problem. 
Thi .. Rmendment seeks to get a representative of the Muslim Chamber of Com-

, merce on the Court of the Delhi University. This Court is con.5tJtuted bv thb 
revrrsentatives of Reverlll bodies, as has b~e  .explained by the Deputy L~ader 
of tht' Muslim LCllgne Party. 

Bhal PaJm,a .and: But t,hey are not communal. . 
Sir OowUjee .Jehangir: The objection that bas been taken to the C airm~ ' 

of the Muslim ClmmLcr of Commerce being- a member of the CCUl·t by statutory· 
provision is that the Muslim Chamber of Commerce is a communal hody. That. 
i:; thCl objection taken by {tc,·ernment. I am sure GoveJ'llment are uware that. 
the principle has long, been established that communal institutions are recog-
cised by Government and reoognisedin India. That it> au e.Fiablil,;hed fact. 
Take this principle ~ little further, that no communal institut,ion bhould be 
rec(.gniRed or should he allowed to send s representative to IL body which i::>. 
nou-eommunal. Take this mHin principle to its logical conclusion. That would 
mean that. the Parsi G)mkhana, tbe Muslim Gymkhana, the Hindu Gymkhsl1'l 
nnd the European Gyrr.khunu ),'hich are all communal institutions s:hould haye' 
no I'cpre.!lentatives on Ull ar.sociation which is non-communal hut whil'h deals 
with ~port.. po you wHnt to carr~ it as far as that ? Then, Bureiy, the Marwari 
Chiulluer of Commerce is recognised by Government. Their opinicns are sought', 
for us a C'hamoer of commerce. It is a communal body. Do you mean to i&y 
that Government do not take Of ask for the opinion of the Marwari C amb~l' 
of Commerc~, because it is communal? Do you mean to say that the Marwari 
Chamber of Commerce has 110 rel)resentution on non-communal t.)(iitl3? Tbis 
ia carryinr. a principle much too far. As long as communal bodies Ilre recognised· 
suC'h us. chambers of commerce, 80 loog vill ~ou have' to allow tbe:Ql to fiend 
rilI,reIlPnta.tives to indul'trial associations, sporting associations and academic· 
asscciations of Il Hon-communal character to represent their i ~ref t . Th!lt 
is done every day. Because this debate has taken a communal tum, you wanL. 
to turn down a proposal which is eminently reasonable. You must separate 
~ i  proposal from other amendments that may follow. If you' turn down this 
L\meudment,. you. will uegfitive a policy which Government JI8ti a~lopted i,)r' 
years past m thIs country. You may oppose the amendment on the· 
ground that the Muslim Chamber of Commerce iu Delhi is not rt'prcsentative .. 
I can understand that opposition. Such an argument can be appliea. to any 
8Bsooiat.ion but you 'Jtmnot apply it on, the ground of its tieing. a ('ommutlar 
8s3ociation. . 
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My P?int of view is this .that the population of Delhi whioh this university 

·serves is not purel,Y Hiudu nor is it purely Muslim but it has a hU'ger pro-
portion of Muslinui than most, parts of Indio.. I understand that the population 

. of Ddhi iEt half Muslim and half i du~a d therefore any institution which has 
to serve the area of Delhi requires speda! co id~ratio  so far as the Muslims 
are concerned and on that ground alone, not on communal grounds; the Muslims 

-should, I think. have t·heir effective voice in an institution which has been 
built up, is being built up at the cost of the country. It is an institution which 
,is to play a most important part in the lives of the future gencrahclJl:! of this 
oountry. Therefore I would urge that in this particular case tho House has 
I'el\flOn to look with favour on any proposals which are broueht forward for 
an &dequate represenhtion of a community which is playing\ an i!T'.portant pnrt 
-in fhe hfe of this part of India .. It might have been that the #mdus were only 
30 ,Ir 2f. per cent. of the population of Delhi. . They would still have a right 
to be represented on an educational institution as much as anylmdy else and if 
they h'ld to put forward their claim for adequate representation, they should 
have ha.d the support of the House. On these grounds alone I would ask thi.s 
HonouraUe House to oonsider favourably proposals of this charl\etel't especiallJ 
·this amendment which is quite an ordinary proposition of having a ('ommunal 
institution'send its representative to an institution which is nOIl·communal in 
-order to safeguard its -own interests. 

Commerce is very much interested in the education of this nl':n;jfl('c. Com· 
IQerce surely ought to have 1\ voice in education. It is the co;nn.ercial people 
who built up education. Who built up the University of Bomba,\· if not the 
(lomrne!'cinl people. Who helped the University of Calcutta if not the com-
mercial people of that City. Surely Il commercial body has a right to be repre-
sented on this Conrt, especially a body which. represents about 50 per cent. 
()f the whole populati )n, and under those circum3taPt'eS I would definitely 
separate this amendment from those that are to' follow and RUppOrt my friend 
Dr. BI l~r ea in the very wise and 9fme view he has tukcn that this urnendme'lt 
. should be supported. , 

lItr. Preatdent (The Honourable Sir Abdur Uahim): The queRtioIl IS. 
"That in clause 16 of the Bill, after BUb·clause (vi) of claU8e (1) of Statute 2 in the 

{.roposed Schedule, the following 8ub-C'lausl' be inser;ted and subsequent 8ub-dau8e~ be 
'n-Iettered accordingly: 

'(mil the Chairman of the Muslim Chsmher of Commerce, Delhi'." 
I think the Ayes have it .. 
(O!le or two Honourable Members cried 'Noes have it'.) 
Ill. President (Thc Hot!.ourable Sir Abdur Rahim): Will those who arc ~or 

'Noes' rise in j.heir places? . 
(No Honourable Member rose, but after B pause Mr. Jamnadns M. e t~ 

:rQlSe. ) 
JIr. Jamnadas •. Meata: I am saying "No", Sir. 
K!'. PreIlden\ (The Honourable Sir Ahdur Rahim): Those who are for Ayes 

-will n.:w risc in their places. 
(Ml:ony Honourable Members rose in their places.) 
The motion was ad(\pted .. 
Thf' Assembly then adjourned for Lunch till Three of the Clock. 

The Assembly re-assembled after Lunch at Three of the Clock, Mr. K. C. 
:Neogy (one of the Panel of Chainnen) in the Chair. 

Kr. lL A. Satbal H. J:8I&k Balt (WeRt CORRt and Nilgiris: Muhammadan): 
::Sir, I move: . . 

"That in clause 16 of the Bill, after Hub-claU8!, ('11:) of clllUBe (1) of Stat,nte '2 in the 
~ropo ed Bchedul.e, the following .ub-c1ause hl' inlt!rted and 8ubsequent slIb-c1auses be 
re-Iettered accodtngly:· . 

'(ri) the Sadarll of the Majalise Allkaf eonHtituted under. Act XIII of 1943'." 
Sir, as the House ill aware, this Statute is dealing with the cOlll!titlllion of the 

'Court. To t.he sub-clauses dealing with thoRe who will be the members of this 
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-c. o~rt, I want to add two Slidars, the Presidents of the two Maja!ise Aukaf 
which have been constituted under the Bill that was introduced by my HOIl-
()urabll~ friend Maulvi Muhammad Abdul Ghani which was passed into law b~ 
this House. I need not dilate on this. These two Presidents will hl/ve great 
interest in the mntter of education because some of the Aukaf which are dealt 
with in that Act do control certain classes of educational institutIOll'l. I t er'~
fore. propose that the' rbsponsible heads of' the Aukaf, that is the tW() Presidentq, 
~ ollld bl': members of this Collrt. Sir, . I move. 

Mr. Ohairman (Mr. K. O. Neogy): Amendment moved: 
"That in c1auBt1 16 of t.he Bill, after, suh-clauee (z) of clause (I) of Statute 2 in the 

l'ropollf'd Schedule, thp following sub.-c1aU!le be. inseTted and subsequent sub-clauses be 
I'o-lettered accordingly: 

'(xi) the Sadars of the Majalise Aukaf constituted uuder Act XIII of 1943' ... 

Dr. P. N. BanerjlliL: Sit, L rise to 'support this amf.lndment, llot on t ~ 
ground of eomrnunal reprcsentation hilt on the ground of educational advaIl.ce-
ment. 1 am told that the fund" of these two bodij:ls, a ali~~ Auknf, Slre 
upplied mostly to edueutionsl llUrpOI!e!l, and as such I think the .two Presidents 
:-;hould have v -offi(~i l "eat" on the Court. of the Delhi University. 

Ilr. J. D. Tyson: Sir, 01' r,he bnsir.; on which this amendment hus \'een moved 
:Hnd Eupported, I illlJ willing to aceept it. . 

Nawabzada Muhammad Liaquat All Khan: Sil', I greatly nppreciate the 
·t;lII'Port which my HOllonrul::k friend Dr. Banerjea has -given tQ. t l~ amend-
ment. I weleome the change-in the attitude of the Government re ardi ~ 

amen imelltr.; of this nature. ,I wish to assure my Honournole friend Dr. 
Rme!'lea that therte is not a ~ l1 le amendmcnt wlJich IIIlS been suggested which 
is not directly connected with educational uplift. As has been pointed out, 
.n govd 8U91 of mOlley from the income of th(,t-:P Aulrof ilO spent for 
educational IJUrposes and their preBence on the Court will be for the advance-
nent of Univcrsit,,Y education in the PrQvince of Delhi. I would, Hir,makc 
one requt'st to the GnvemtNmt that before they oppose any AmflJltQ:Clent, they 
Ijlllmld see whether tho amendment suggested is reasonable or nd;. Here, I 
woull like toO point out that we have kept in view the academic character of the 
Univer\,ity and we hav(-, not&uggested any amendment which would give repr~
!lenbstion to an interb.;t on bithel' the Court or the Executive Council which, 
.id not directly connected with the education of the Province of Delhi. Sir, I 
l1pp r~ the amendment which has been moved.' 

Mr. Ohairman (Mr. K. C. Np.ogy): The question is: 
"That in clause 16 of the Bill, after Bub-clause (x) of cla.use (I) of' Statute 2 in the 

prupoeed Schedule, the following Bub-clause be inserted a.nd subsequent sub-clauses be 
J·p·lettet-ed a(:cordingly,: 

'{zi) the Sadars of the Majalise Aukaf constituted andel' Act, XIII pf 1943' ... 

The motion wus adopted. 

B,ed Ghulam Bhlk .mul: Sir, I move: 
"That in clause 16 of the Bill, lIub-clall8e (zi) of clause (I) of Statute 2' in the proposed 

Schedule be omitted' ... 

Sir,'if you refer to sub-clause (Xl) which I seek t<> amend by this amendment, 
WI) find that in the con!.-\t.ituti.:JIl of the Court "the Principals of the Intermediate 
'Colleges in Delhi which prfpare candidates for admission to the Univen;ity" 
:are contemplated to be-Members of the Court. As a matter of fact, we find 
that there is no Intermedia:te CoUege in t.he Province of Delhi. There was onlv 
one, tbe Ramjas College, whlch has !olO -fnr been functioning as all L-ltermediate 
'College. My informat.ion is that on the inauguration of t,his new scheme, it has 
.got itsfllf affiliated to the Allahabad University so that at pres'3nt there is no 
Itlter'nediate College llnd apparently none is in contemplatiou }:,ecause the 
'intermediate stnge of education is to be done a ~ with. We are going to 
have (mly the High Snhool Examination_ and the three years liegre'3 course in 
the University. There is no Intermediate College providM for in the amending' 
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law. Therefore, J think it is clear that the insertion of tIlls sub-clause (zi) in 
,thaSt.atute was based on some misconception and it should be removcd. Sir, I 
move. 

Mr. Ohairman (1\1r. K. C. Neogy): Amendment, moved: 
'oq'hr.t in clauee 16 of t.he nUl, lub-claUIIe (zi) of cla~" '(I) of SWot.ute 2 in t.he propoaed 

S<.hedule be omitted'." , 

JIl. J. D. '1"y8Oll: Sir, I understand that the facts are a8 stated by my Hon-
oura.ble friend and that this Interm.ediate College is the only <>ne to which this 
t'tatute ('QuId have had any application and that it, no longer e i8t~ in the Uni-
Yf'rsity: I therefore accept the a.mendment. 

Dr. Sir ZIa Ud4ll1 Abmad: Sir" the retention of this 8ub-ct..u&e is' opposed 
to the r.ri cipl~ of the Bill ana if it is there people will begin to'doubt whether 
we have introduced a three"leur course or not. Therefore I thin\: the amend-
ment is desirable. . " 

Mr. OhIinDan (Mr. K. C. Neogy): The question is: 
"That in clauae 16 of the BiiJ, sub-clause (zi) of clause (1) of Stat.ute' 2 io the propo~ct 

Schedule be omitted'." 

The motion was ad0pted 
Syed Gb,ulam Bblk .alraDJ: Sir, I move: 

"That in cf:WIe 16 of Ute Bill, to I;lauae (!I) of Stat.ute 2 in the proposed ~ edule, the-
following be added at the end: 

'at least eight of whom .hall be MUI1ims·." 

According to t~ sub-clause' as it stands the numJ>er of graduates to be-
elet,ted to the Court by registered graduates from 8roPng their 'lWU numbsr 
snt'>ll be 25 and 1 want by this amendment that eight of them Bhould be Muslims. 
The reBson is that we desire larger representation on the CoUt"t and if in the 
elections to that body by the registered radua~ . eight seats >Jorc reserved fo:.' 
Muplims it will be only fair and' reasonable. The detailR as to the compoaitio!1 
of the Court have been ivel~ in connection with, the debates ou this Bill 80> 
often that I need not repeat them. At present Muslim repr~iI' t t.io  on thE' 
Court is very meagre indeed, and out of a total membership of 1~ as W8'l1 
pointed out, there are only 24 Muslims at present; and it may be very fairly 
contended tpat in a province like Delhi where the Muslim POPUlt,tioD is 50 pdf 
cent. of the 'total /I larger r~,pre e tl\tio  is surely called for, not only on the 
' ~plliat-io  bssiK but ,nlso in view of advancing the caut'e of higher education 
among the u 1iIll~. A larger number of Muslims should be given an oppor-
tunity to enter the Court of t.he University and thereby adva ~ the cause of 
.higher education among Muslims. ' I do Dot think I need dilate on the point 
any further. Sir, I move. 

JIr. OhairmlD (Mr. ~. C. Neogy): Ame dme~t moved: 
"That in clause 16 of the Bill, to clause (!) of Statute 2 in the proposed Schedtale. the-

following, be added at the end: 
'at least. eight.of whom shall be Muslim.· ... 

Dr. p, If. BlDerSea: Sir, I rise to make the position of my Party clear on 
the qucption of eommu ~l .representation. As I !laid in rny speech the other 
day, our Party is not prepared to acoeptthe question of communal represents.:. 
tion on an educational institution like the Delhi Uni.ersity, and that will be our 
attitude towards all the amendments. Sir, I oppose this amendrrlent, ' 

Mr. I. D. 'l"y1OD: Sir, this amendment is quite specificatly within the-
ambit of wbat I said yeste.day when the very first amendment which seemed' 
to have an aspect of communal representation was moved. r made the alid. 
tude of Government then plain. I do not for 8 moment suggest that 'ther 
M1illims have Dot got some legitimate grievance against the university or-
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against svme of the electing bodies in the university on account of thtl paucity 
of l'f~u lim  w40 have been returned by the elective bodies. I do Dot ~ iD  

they can hllove any cumplaint as regards the nominated element. H.ut cer-
tainly the univerllity hus from thllot point of view made a poor show an the 
elected side. Dut 1 am .not prepared to introduce this elelllcnt into the pre-
lItmt legislutioll.The House is very dividcd on the subject and I made clear 
yesterday that I could not accept amendments of t ~t, kind. Sir, I cannot 
accept this amendment. 
Kawabsada Muhammad Liaquat Ali lthan:l::!ir, the fionourlloble Member has 

~cepted the position that the representation of the Mussaliuans is very meagre. 
As fur as thiH pm-ticular cotlstituency is 'concerned,there are 25 membt:lfs who 
are elected by the rl:lgistered graduateb.. I have got a calendar of the uni· 
versity with me here; there is only one Muslim who has becn e~ected out of 
25. It is all very well to say that they do not want the introduction of COlU-
munalism in this Act; but ;may I ask o-overnment what do they propose to 
do to secure effective and iust representation of the ~U8 alma ll in the various 
bodiell of the university? If my ;aonourable friend had come forward with 
!:lome other suggestion which would ha.ve secured to them their due sb,arc and 
an· effective voice I could have understood his opposition to this proposal. It 
is recognised that the university or th", elective bodies of the university have 
not treated the MussaimQD.8 fairly in tht' past. What is it that o-overDme~t 
are going to do to sec that in future the Muslims are treated better? 
Nothing. That is not really a. happy position for ~overiu e t .:to adopt. We 
ure not introducing an)' element in the tit: bodies which is not directly connect· 
ed with education. All that we demand is that out of the 25 that are to be 
elected by the registered graduates,-not by any pody from outside,-seats 
should be reserved for the M;ussalmanf:i. And let me tell you that instead 
·of creating any ill-feeling between the students of these two communities it 
would create greater harmony .. At prosent there is a. feeling among Muslim 
students and Muslim graduates that they are not given their due share; nnd 
jf you accept this proposition it will bring about a better understanding be-
twenll the students of the two communities. 'It may be communal in a certain 
sense; although I do not see any obj6ct-ion to there being communal lepre-
sentation. As has been suggested before, there is communal representathn in· 
every institution connect3d with every sphere of life in this country ~ Why are. 
the Government so shy in recognising the claims of the Mussalmans? . 'What 
is it that they propoRe to do to redress the injustices done to them? Thi& is 
not enough for my Honourable friend. to say tha.t we recognize that the Mussal· 
mans had not had their due share, but what is it that you are doing to aelmre 
thenl their due share? Nothing. Therefore, Sir, I submit that no valid ar~  

mC'?-t has been advanced by the Government in opposition to this amendment. 

As I stated earlier, Sir, this is a matter 1{hat really does' not affect in 
principle the administration of the University. Iii cannot be contended that 
the Mlissalmans who will go ,there will be unfit to take their proper part in 
f,he deliberations of tbeae bodies. The only thing is that by reserving certain 
HeatR for them you provide against any combination which would purposely 
keep the Mussalmalls out. Therefore, Sir, I submit that if the' Government 
are not prepared to take the responsibility of securing adequate representation. 
t,hey should at least Il'lllVe it to the non·official Members of the House 1;() decide 
find let them tnke t.he responsibility either one way Or the other. If the Gov-
ernment had said, "No, your claims afe qof just" I could have understood their' 
Ilttitud,~ in this respect. Thev recognize; they admit that our· demand is u ~, 
thnt ollr ATievance. is justified: and yet they Bre proposing. to oppose an amend· 
TT1/'nt which wculd improve the position Of Mussalmans in the various bodies of 
the Universitv. Sir, T support this amendment which has been moved by 
my Honourable friend. . 

Kaulana Zafar .All Kha.n (East Central Punjab: Muhammadan): To the 
-very lucid remarks made by my Honourable· friend, Nawab£ada Liaquat Ali 

r. 
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Khan, I would ocly add that. in order to safeguard our effoctivtl represootat..ion 
in the gO\'erning bodies of the Delhi University. we do not. want to introduce 
Ute dement ~f Sel)lU'ate electorates. Let there, be joint electorates, but Ii 

UlUb~r of ~  should be reserved for the MussulmUllti Hnd th.is will not aBed 
injuriously the interests ,of othero. 

Vle have seell th..tt for the })Most 2:2 y~  that tho Delhi Univl:lroity has 
existed, our position was precarious. Tht: statistics placed before t.ile House 
ought to ~ye convin;.:ed you that nowhere in the University we have had. any 
representation worth the name, much less effective. So, after these 2"2 years, 
wh·m thto' Ijut'stion has l!OUle up of reforming this so-called 'model University' 
or . All-India Univencit)·. the Mussalma..ns. who in this provi ~ of Delhi claim 
a peroeI~ta e of at leasi 45, have some claims, and you cannOt ignore thos,J 
claims. How are you to meet with their wishes a'nd olaim to be just, of whioh 
you are. t-\() proud'! Wt' have heard of British sensc of justice Ilnd 'BritiRb sense 
of fair pIny, but the way in which ow' Honourable friend, Mr.'l'yson, has 
shown his sellSI:' of justice has- opened our eyes. And it was ngainst his wiilh 
that NawahzadQ L1 qua~ Ali Khan W:8S so frank and outspoken,· Ilnd 1 thillk 
he struck Il right noti! at the right moment. Let the Government know, that 
we Mussalmans Bre a very proud peopltJ and we have made up our mind to 
secure our rights. Wllllever eomes in the way will have to reckon it~ t ~ 
MU8salmans. The very word 'YllssaJman' is like the proverbial fly in the 
ointmcnt; ~o far as my Honouruble friend Mr. Jamnadas Mehta is concerned. 
He should Jmow ihn! his nRme is J Bmnadas and 8S such he is known to India 
and a~ !';ueh '!w is known to Delhi. .lamnadu!; meau:-< t.he .,lave of .lamns.. 
Wherea:-< Wl' ure th .. Rervant:-< of Zllm Zllm. Jw 'is the slave of .J Ilmnu. That 
brings about a. fundllmental separation. He must admit that. e8t(~r 18y. 
while speaking on thi" f~ry subject, I was telling him, his henchmen and 
those who are of hlS ws.y of thinking that you Hindus, who talk 80 glibly of 
justice Bnd fair p1ay, have treated the Harij8Ds for the past many thousnncl 
years like ~ood  and chattels and YOll have not, allowed them the right cf 
entering a temple--ihe temple of learning 8S you can it. So we have maae 
up ollrmind not only to protect our own interests but to protect the interests 
of other minorities like Rarijans, Schedulei Classes and so on and when die 
time comes .... 

Mr. 0haIrman (Mr. K. C. Neogy): Order, order. That has nothing to 'do 
with this amendment. Perha.ps the Honourable Member will confine his obser-

va'tioDS to the amendment before this House .. 
, KaulaDa Zalar .AU Khn: All right, Sir. I lend my strong support to the 

amendment. . . 

JII. ,~ (Mr. K. C. :l'Jeogy): The question is: 
"That in daul8 16 of the Bill, to c1aul8(l) of Statute a ill the propoMd Schedu, UM 

foUowing be added at the end: 
'at least e~ tl of whom shall lie Mulliml'." 

~ Assembly divided: 

AYE8-21. 

Abaul Ghani, ltlaulvi Muhammad. Mortua Sahib BaIladur, Ma1ll .. i &,. 
Abdullah, Mr. B. M. Nairang, Syed Ghulam Bhik. 
Azhar Ali, Mr. Muhammad. Naaman, Mr. Muhammad. 
Bbutto. Mr. Nabi Bakeh Iltahi Baklh. Piare La.ll Kureel, Mr. 
Choudhury, lb. Abdur Ruheed. Raa Ali, Sir Byed. 
Choullhory, Mr. Muhammad BUI.in. Siddique Ali Khan, Nawab. 
Baa.k Bait. Mr. B. A. Sathar H. Siva Raj. &0 &hadur N. 
GhiallUidin, Mr. ll. Yamin b~, Sir lIahlmmad. 
LaDjee, Mr. BOOfleinbboy A. YUllof AbdooJ.UarooD, SIll. 
'LiaqUllt .Ali Khan, NewabAde lIaham· Zaler Ali Dalt, M.ulaaa. 
. ,.ad. Zia UddiD AJuud. Dr. SIr. 
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Ahmad Nawaz KlUIoU, Major Na.wab Sir. 
Aiyar, Mr. T. S. SunkarD.. 
Ambedkar, 1'h1l HOllourabl" )r. Jr. H. 
Bancrjea, Dr. P. N .. 
Benthall, The Honourable 8i~ l"~d ard. 

Be ~ . Sir Gurunath. 
C aplI~lI ortimel', Mr. 1'. 
Chatterji, Mr. S. C. 
DlIl{a, Seth. Suuder Lall. 
Dalal. Dr. Sir Ratanji Din>lhaw. 
DlIolpat Singh. Surdar Bahadur Captain. 
Haidnr, KhRIl' Hahndur Shamsuddin. 
Imam. Mr. Saivid Haidar . 
• lames. Sir F: 'E. 
Jawahur Sina:h. Hnrdar Bnhadur Sardar Sir. 
Joshi, Mr. D. S. 
Kailush Bibari Lall, Mr: . 
Khare, The Honourable Dr. N. B; 
Lalchand Navalrai. Mr. 
Lawson, llr. C. P. 
The Illotion Wl\~ lICgllloi ved. 

Maekeown •• \it. J. A. 
Mait.ra, Palldit Lakilhmi Kant,a. 
Maxwell, ;rhi. o ourabl~\ Sir Reginal,j. 
Mehta. Mr. Jamnadas M. 
Miller. Mr. C.  C. II .. 
Noon, The Honourable Malik' Sir Feroz 
Khan. 
Pai. Mr. A. V. 
ltaism"g., Th" HOlloui·"\,I,, Sir Jeremy. 
Ray, Mrs. Renukllo. -. 
Richardson. Sir Hent:·. 
Roy, The Honourable Ail· Asoka Kumar. 
Bant tfutgh, Sardar. 
Sal'j{ent. Mr. .T. p. 
Spear, Dr.: T. G. P. 
Spence, Sir Georl(e. 
Sultan Ahmed, The Honollrable Sir. 
Thakur. Singh. Major. 
Trivedi, Mr. C. M. 
Tyson, Ilr. J. D. 

S1ed Ghulam Bhlk .&lraq: Mr. Chairman, 1 move: 
"That in ciaUftC 16 (If t.hl' Bill, to claullt' (.f.' of Statute 2 in the propolied Schedule. the 

following ue added at. th" eud: . 
at least four of whom shall be Muslims'· ... 
You see, Sir, clause (8) tQ which the-amendment relates, reads 8S follows: 
"S"ction 18 (.!). The uumber of teac er~ to ,be elected j1ij' members of the 'Cout't by the. 

I t.,adll~l'  utlUI"I' thall J> l'ofetisors lIoud Reade\"s shall be ten." 

It is out of these t.en, Sir, that we V'i8nt four at lesst to be ;Muslims. N:bw, 
Sir, Ido llOt know if there will' be any practical benefit flowing from making 
a long speech over an amendment of this kind because on most points t a~ 

we havcheen urging during the course of the debate on this University B.i1l. 
we have found that we could have morE! usefully addressed ourselves to stones 
and walls. Argumeut8 can have no effect. Facts and figures which speak for 
themselves are of no use. An appeal t< .. thesertse of fairness of the respon-• 
sible Government Be c e~ is futile, 80 much so that even the. very wprthy 
gelltlemll.U, our Honourable friend, ;Mr. Tyson, who is piloting the Bill in this 
House, doeR not, unless I am very much mistaken, appear to be a free agent. 
T htlve heard his speeches ill' connection with ot.her Bills in this House. i 
hUH' known his .attitude in corinection with other matters and On more than 
one occasion I have considered it my duty to say publicly on the floor of 
t.his House how fair and how alivE' to his duties he has proved himself. Rut 
J do not. know what has happened to him. ,He is cutting the figure in <!on· 
ne<'tioll ("it'll thel:lp (lcbate~ of Ollt!, who cOllvinced agn'inst his will, is of the same 
opinion still. I am glad he has' not quoted his bible during the oourse of the 
debate today. Yest,cl'clo.y.he gave me the impression that the Report qf the 
Select Committee was his bible. When any question arose he ql!oted ~ llrter 

and VElrse from i~ hible and silenced all arguments, or rat.her he silenced his 
own reason, becuuse he had to submit to the i evitable~t t' recommtluda-
.tions· of the ,Select Committee. All matters which had been adjudicated upon 
by tht! Splf'et Commit ~e wert' now rcs judirata liS far :HI this HOllse was con· 
cerncd and as fill' a.s any other legislative authority was concenled. Under the 
, circumstances [ say that it is nothing but the voice of one crying in t;hc 
wildernes!\ to move ony umlmdment like thp nllt' whieh I fe~l bound to moVi' 
and have moved '. .  . , 
Hawablad. JluhammadLi.quat All lthan: ... and shall go' on moving .. 
~yed Ghulam Bhlk Natrang: .. Qnd shaH go on moving I1S long IlR the h"t 

is .not exhausted. Is it ~8i  necessary to point out .that it is a disgrace 1,.0 

a.n institution like the Delhi University to be the virtu81 monopoly of a PNi'tl' 
cular ('ommunity? H8B. not that been sufficiently brought out in the speeches 
which have preceded in the COUl'8e of this debate, and if it has not been, then 
r call only say that it il'! wilful neglect of the duty which tho Government 

. (J 2 
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l ti'y~d Ohulalll Hhik ~uirlill .  

~t any rate OWel; to tile v8riou~ eleWtlnts iu the population of the country ov\::r 
which this Government is somehow ruling-it is wiliully ignoring patent facts, 
and that alone call /i(.;couut for such obHi,nacy and such wrong-lltllldeduesd all 
we find Government showing in the matter of this Bill. 10 the lust Qmend-
ment which has .been negatived we wanted eight out of 25, ~at is to ;;11Y, 
less than one third. In this we want four out of ten. Of course we l,ould 
not prilPose a fraction in connection with 25, We could not say, give us I:l i/iJ, 
we saia 8. We .:lid not like to say 9 because that would have been more than 
one-third. We thought one-third would be quite· enough, and we could Jll 
connection with some other amendm!!nt want a little more than one-third. I 
have sliid before and I repeat again that the population b8lis or the educa-
Uo!lal interests concerned or any other.criterion can be easily applied, and thoso 
whose eyes are not blinded by prejudice can easily see that t~~ Musssimana 
have :\ perfectly just and fair csso . when they say that they.must have more 
representation on that great body, the Court of ,the Delhi University. Ou!; of 
the representatives to be elected by teachers to whom you are assigning IG 
seats four seats must be reserved for Muslims. Of course, we are not in this 
oo ~tio  saying thAt those four shall be elected by the Muslim elec.tors. 
That point we have not raisecl at all. The entire constituency will return t.>n 
persons of whom four 9hall be Muslims. That is the whole prayE"Y. Sir, I 
rno·ve. 

Jlr. Ohairmlll (Mr. "K. C. Neogy): Amendment moved: 
"That in claWie 16 of the Bill, to clatUe (") of Statute 2 iIl. ... ~ Sabecla1e, til,,· 

f .. lIowing be added at the ODd: 
'at least. four of whom IIhaU be !\fualims· ... - , 

Kaulvi Mubammad Abdul GhaDi: I fail to understand the point that. CUlll· 
munalism should not be introduced in an educational institution. What is thiR"! 
Is this Dot communalism-to give seats for graduates and teachers separately 
when the professors are there, why teachers are given separate seats? Are the 
latt-er not graduat-es? Is it pt'oper to give seats to various kinds of bodies. 
Ghllmbt:'rs pf Commerce; Municipal Board 'and District ~Board8  Are not these 
things communal things'! Are not these thitlS'B separate one from the other?' 
'fhe . point is this. When it suits a particular group of pet'sons, then it is all 
right. But when it pinches, it is given a communal colour. We do not say 
tUllt IlOli.·gruduutes should be had, non-teachers should be had. We only" say, 
Muslims having the same qualification, huving been registered there and recog-
nised teachers should have representation. We do not say people out~ide' 
!;By iu the strcets of Delhi ShOldd be given sellts. I am simply BurpriHed to hear 
all :hc,;epleas, all these efforts to deprive the Muslims from being represented' 
in the Delhi University. 1 rrmy POilit ont that nbout 50 per cent. Muslims 
reside in that ureB in which tbe University is located BUY within 8 radius of 
ten miles from the university seat. You are thus going to sacrifice the interests 
of about 50 per cent. of the population, so that they may not have any "oioe, 
under some plea or pretext. 1 do riot think t.hat is proper. In another 'amend-, 
ment which is coming later on, we have thifL . There is no q11lRt·ioJ] of 'any 
educational qualification tbere. 
JIr. Ohairman (Mr. K. C. Neogy): The Honourable McmLer Hhouid not 

anticipate lUI amendment, which is not before the House. 
][aUlvi ][llba.mmad Abd11l Ghani: It is not before the House, but it:. is in 

the amending Bill and such provision hus been made in the amendment. which 
is going to be passed hy. thiR House. erefor~, with your permission, I rnay 
refer to such sort of thmg. When representatlOn has been provided in this 
amending BiJl to persons irrespective of educational qualifiCAtions T fail· to 
understand why objection should , bEl put in the wny of educationists simply 
hecallso they happen to be Muslims nnd nothin!; else. It has been said that it' 
iF,: a temple of leaming'. I do not think so. It is a temple of certain vested 
. interesb. ,So, all these things shouln not be allowed to go on for n. long time. 
"':'''e House I'IhouM consider twice before coming to any contrary deci8ion and r . 
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op~ that t ~y wiU accept ~bc very modest ainendment propo~ed. ~  o o~
ub!d "friend is afraid of asking r~pre elltatioll on the populatIOn basIs, tbat I. 
50 per ecnt" we have uskt!d for 3U per cent. and even less than that. The repre-
_ senta.tion whiQh hils been so fur given does not come to even 2 per cent. for 
)'1ussalmans on the wholt:: U11 different bodics of thcUnivenlity. With these fe~ 
words 1 support the amendment. 
Mr. Kailash lIlhari x.n (Bhugtl.lpur, llumea and the 80nthal Pe.l"ganas:' 

Non-Muhtl.lDuwdun) :  I would not bavo Btood u~ but for tbe fact tha'li I want 
to help my Honourable friend, Maulvi Abdul Gha.ni. The very argument thafl 
ne has placed before the House that it is only to keep out the educatio~i t  t a~ 
such sort of amendments Bre being opposed by those who are oppolt1mg such. 
amendments .  .  .  .  . 
Kaulvt Muhammad. ,Aobdul Gha.ui: 1 ncvt::r said that. 
Kr. KaiJuh Bihari x.n:ln the siune breath he lilly!; ill t4e part f)f the-

country where this University is located the population is 50 per cent. So, if" 
be has got the interest of 50 per ce~t. of the population, he shoUld· not have, 
supported an amendment which seeks only a pl'Qportion of 4 to 10. which comea 
La about 30 pel' cout. but he should 111\ve sought 50 per Cent. representati6n .. 
(At, Iionollrable Mtnnber: "He is gonerous.") 1 am afraid, it is not the· 
generoKity of my friend but only a sort of attachment' to something COIDmllI1al 
which gives bim the pleasure. Had it been for the PUl'EOse o,f doing justice 
to the population, he should havil asked for 50 per cent. (Interruption.) I am, 
Jlot hel'e to distribute favours and patronage. It is by elect;ion that people will 
, come there and if the population is 50 per cent •• most of Ule educationists will 
also oome from that population aud liS I'told you about my dream. 
yesterday it m:ly ('orne nbout that you will get more than 
50 per ceut., ·it may be 60 per, cent. or even 70 per <lent .. 
Why should· you stick only to 30 per (!ent. J stand to correct you. You. 
should uot stiok to 00 per cent only by meaIlS of a statutory provisioIl. ,Le~ the 
. door be open and my dreum In that way may come true and you come in 70 per. 
cent. (lr even ccnt. per I!tll1t. I don't mind that. In the interest of justice of 
the very (~omIUu ity whose cause you are fighting, I hope you will correct your-
self, withdl'flw your support t,o this amendment and I would appeal to my.frien(l . 
tho Mover t,n withdraw this amendllJent. . 
Sir Muhammad y~ Dall (Agra Division: Muhamma;dan Rural): It is 

really "ery amusing and very interesting to set' that on eVer)' amLndment which 
if.. proposed herll we find new arguments Ilnd new theories advanced. Lectures 
I1re. given ~ t.. we were wrong ill IIsking for less thun we deserve. My friend Mr.-
Klulash Blban Lnll ought to have known that when we tabled this little demand 
we hud tllken him into (~olJ\ Iideratio  !l180. \Ve knew that there will be lot of 
haggling. Therl' will be people who ~ill. ot be willing even to give one-third, 
when we can expect half. M;y friend 8 whole argument is that ho is not 
supporting us bt~CaU8tl we have llot nsked for 5 out of 10 and we have confined 
our demand to only 4, If my friend rends the amendment bc will see that we 
sny that fit leul:lt 4 should be l\Iuslims and jf people are so magnanimous I1S to 
give our community t.wo more we shall not refuse it. But we had known that 
people will not he illi ~ twen to give UR at least 4. That is why we left a. 
IDRrgiu of 2. Although on the population basis we' are entitled to 5, we took 
into consicil'll'nt,ion "the Christian population, the Sikh population and the 
DCf)ressed ClasRPR. We took into consideratio11 other persons who come to this 
went city of Ollrf;, They have got, n right of representatiQD.' We'did not t&ke 
into consideration only the big Hindu community. We took into consideration 
the other different interests that should not he left without representation. My 
friend SardnI' Sant Ringh will get, up lind nRk for one seat. We were prepared to 
give him at lemlt OM out of the remainder. Therefore this little modest demand 
is not strictly nccording to our percentng('. We have shown that we can be 
t.l'usted to accommodate others, Although out' legitimate demand olIght:jf;o be 
5. we are content with 4. M" friend Mr. ·J\:silBsh Dihari LillI savs it might be 
00 per ('ent. of tbp population. Of course there t:Day come a ti~1C which we 
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~ lSir Mllhnmmad Yamill ~ .  , 
have not visualised yet whcn we will be allowed to get lUore LhuH our share. 
That may come ubout. aftt~I' thrl',l' ()l' four e"uturitls. 'r {~ru /IIuy COUlll Q time 
when Wtl trUlY find ourselves in that J)ositi()U but for the presp.nt we do not a ~ 

more thlll1 4. -

As )'egat'ds the SUIH.:tity of the tctullk, of h.·llrnulg, ,I Imcw t.hut therc were 
mUD,)' ~llIpl 8 of leamiug which weN' ciof;ed to some person for a. long tim&. 
At leasl one temple whit'lt for Ii long time fought Ilg'Hillst the C'ntry of those who 
were not lillowud wal; Ill\' OW1I Liut'oln's Iun. Ev,m' th(' House of COIumons had 
no representation of wl;rrwnlllltil' the ~uffm ette .. clime to break the i~o . 
ofthp ~ oJ ~ ill England, It was eonsidered thnt, no WOlllllll lmd filly right to ge' 
into the Parliament. I RUW lllrelf orw rlt\~  in London uffm~tte" coming to· 
the :N.iltionai I)ioture Gall.ery with hate,hot in hand and brea i ~~ topieeo  the 
beautiful picture of VeIl1l8, -

Kr.Ohairman (Mr. K. C .~~'OO y)  Tht', HonouTI\hle Member's per!;onal 
l' miJli ct u~  art:: v:ery interesting but having regard to the [dow progress that 
the Houi\e has ~ ( . in regard to the oonNideratioll of tht' Bm, I appeal.to 
, lIonour8bh, ~Iember  not to'repeat urgunwntR of Il general C'hnrncter either for 
the pUrpORll of supporting, m:.oppm;ing', Hny amendmpnt. 
lJawahla.cla ][uhlmmad, Ltaquat ~1 Xh&n: May 1 point out, thllt the slow 

progress ii, dUl' to the nttitude of Government Nltirely? 

Sir ][uhammAd Yamin XhazI.: We hnve so oiten listeIwd ~() this temple of 
Jellntiug argullumL during the lust twu da)~ thut 1 WUII giving an tlxample of 
places which have been opened 'after long exertions. When ISBW t·he beautiful, 
picture of Venus broktm, I felt very sorry. bel'auil:' I wn... very fond of' good. 
pietureb. 

JIr. II. Ghialuddin O'\mjah: Lumlholders): Did yOll Jlot do anything to 
proteet .,'our Venus? 

, Sir lIubammacl Yamin Khan: 1'he Honourable Member knOWl'I that againa' 
the fair sex Wt' cannot do auythillg, ILUU tbe British llation had to yit'ld before 
that force wlH.!1;l it call1'~ us a lJubllc ~pi iou. , , 
LAt thi!-l stage, Mr. Pre"idt::llt. crht; liouOllrublc tiir ALdul' Huiliu.ll rcsUIlled· 

the. Chair, ) 
_Sir, 30 or 40 years ago it Will; eonsidered that the members of the fair sex 

should not find their pluee ill the HouscH of Pnrliument but now it, is co i~ered' 

to bo an honour to have lady l1lemben;. Even in this-House when a 
, p. M. lady member was brought here, we thought that 'it was a grea.t 
honour to the House. The times have changed and will go on changing. We 
know that we may not, win by lIlere votes because they are not free votes. All. 
the votes are being commanded by one man und as the Government is (Jon-' 
stituted today, they command 40 votes. Ou our side, the decision is taken b, 
the'majority of vote", whereas on the otllt'l' siuC' it iii the Il7lkam of one mllll, 
which everybody has to follow. 1 am !'Ime th;lt if' free votes had beeH allowed 
by the GOvernment, half of their Members would have voted with Us today and 
the Government would not have foulld HUllnselve8 in the majority. We have 
,known, Sir, thnt templ(' aftcl' t.emplf' of ]f'urning hllR bpf'n ope'ned to the peorh., 
• who were not admitted before. ]for instance,.the Inns Of Court allowed the 
lad)' memhel'l'l to come in uncI the Harija1uI ef(~ allowed to go into the templeR 
in Madrfll'L This bar whieh iR being flUt ngainst us will not remain for long and 
the sooner it is remnve(l the better. We will pel'Ristfmtly tight for .our rights 
because We firc petfectly convinc:ed that wc liTe not dllmnruling an:vthing which 
is wrong. We ure not. asking for 11 thing which we believe to he r~ . We think 
~b~t we are fi ~ti for the educati()l.lpi a 'big proportion of thB population which 
III at pJ'(~f e t bemg' negleded and whIch deserveR n great impetus. We think that 
proper impetus can be ~ive  only by the representation of the people of that 
community on various bodies. That iii why we have COme here. The Govenl-
ment says that it represents all the interest. t e~fore it is wrong for them to' 
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corne in the WUJ of our achieving our rights which we think should be given to 
-us. 'I'he Mw;lim cuucutiou is very backward and the backwardness is visible by 
the fact that out cjf so many collegeH in Delhi there is on.1y one Muhammadan 
-college. It I; Luwkwurdness it.; tlhiO evident by the fuct, that out of so many regis-
tered gl'tlduates there nre only u few gradu:ltes who belong to the Muslim nation. 
"Therefore, we think that a grcat('r impetus is required for the Muslimeduc,ation 
lInd that CUll lJl' done only whcn 'you show t.\ your behaviour that you are not 
,averSe to their progress but that you want. t.o help them in the prosecution of 
their cducution. Without this eo-operation on the part of the Government we 

·cuunot lIehievt! Ollr object. We are convinced that, 0,11' demand is right a.nd 
we thipk thnt these people will become n great asset to the University. Their 
rresence in the Ouiwm';it.y will r~' tore eonfidencc in the minds of many people 
who, inst,('IHl of sl'nding their boys elsewhe.rt<. will send }hem to this Univer-
sity. 'l'htly will remain here. It i.s for these reUl'ons that I say that Govern-
UJent slJOuJd eitiwr accept this 11Dlendmcnt, or ut least show that they are·not for 
:stopping the u ~iratio  of the Muslim community. ~ d remain nf\utral. 

Mr. If. II. 1000l. (Nominnted Non-Offieial): Sir, I move: 
"That th" que~titl  lot' now put." . 
lfawabzada lIuhammad Liaquat All Khan: ~ ve not the Government' got 

to say something on this? 
1Ir. President (The Honourable Sir Abdul' Rahim): I will put the closure 

.motion subjec:t to Mr. Tysou stating the Government's attitude. 
The question ill: 

"That the .qut'stion Lit' IIOW put." 
The AS8emhl.v divided: 

\ 
AYEB-39. 

Ahmau a l~  Khan. ~ a ol' Nllwab Sir. 
Aiyar, Mr. T. R, ~a ar , 
Ambedkar, Tht' Hnnonrablt' Ill'. B. &. 
Benthall. The HODourahle Sir Edward. 
Rewoor. Sir GuruDath. . 
''Chapman-Mortimer, Mr. T. 
Chatterji, Mr. S. C. 
Da~a  Seth Sunder LaU. 
Dalal, Dr. Sir. Ratanji Dins1iaw. 
Dalpat Singh, Sardar Balladur Captain. 
Raida .. , Khan Bahadur 8hamsuddin. 
Imam, Mr. SaiyiJ Haider. 
lBmaiel Alikhan, Kunwer Hajee. 
Jawahm' Singh, Sardar BRhadul' SaI'oar 

. Joshi, Mr. D. S. 
Joshi, Mr. N. Y. 
Katnaluddin' O\hmad, Shame·ul-U1ema. 
Khare, The Honourable Dr. N. B. 
LaWHOn, Mr. C. p. 
Mackeown, Mr. J. A. 

Sir. 

Mux\\'ell. The Honourable Sir Reginald. 
M.·hta .. '1lr, .Iamrllltia.; M. 
Miller. Mr. C. C. . 
.\luazzulJl S .. hi h lla.lllldur, MI'. Muhammad. 
.\h.dnlim ... The HOllourable Dewan Bah.· 

.lUI' Sil' A. Itamaswami. 
.\ O"U. Til,,' H ollourable Malik Sir Ft.rolt; 

Khan. 
Pai, Mr. ·A. Y. 
Raisman. The Honourable Sir Jeremy. 

. I~y, Ml"l!. RenUa. ' 
n.icbardllOn, Sir Henry. 
Ru}. The Honourable Sir Aaoku.' Kumar 
Sunt Singh, Bardar.· . 
Sargent, Mr. J, P . 
Spear, Dr. T. O. P. 
Spence, Sir George. 
Snlf.!!,n Ahmed, The 'Honourable Sir. 
Thakur Singh, Major. 
Trivedi. Mr. C. M. 
Tyso.ll, ~fr, .1. D. 

NOES-18. 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M. 
Azhar Ali. ·MI". Muhammad. 
Bhutto, Mr. Nahi BakBh Illahi Bakah. 
Choudhury, Mr. Abdur Rasheed. 
ChoudhurY', Mr. Muhammad Hueaain. 
EeBak Bait. Mr. H. A. Bathar H 
GhiaBuddin, Mr. M. . 
Liaquat Ali Khan NawnlY/.ada M ham mad. ' • u -

The mot.ion wus Ildopted. 

Mortullll Sahib Dahadur, Maulvi S .. ed. 
Nuil'ang. Syed Ohulam Bhik. 
Nauman •. \11'. Muhammad. 
Raza Ali, Sir Syed. 
Siddiqu" Ali Khan, Nawab. 
Yamin Khan. Sir Muhammad. 
Y\18uf Abdoola Haronn, 86th. 
f'!afar Ali Khan, )laulana .. 
Zia ,Uddin Ahmad, Dr~ Sir: 

,Syed Ghul.a.m Bh1k lfa.traua: Sir, I rise to I.L point of order. The Honour-
able Member Mr. Tyson has not spoken in· the cO~r8e of the de~ate. Now, t a~ 
the closure has 'been accepted, he cannot speak now. , 

. Mr. PreBid.ent (T.he Honourable. Sir Abdur Rahim) : I have said that 
aMepted closure subject to Mr. Tyson IItating- th", Govemment case. 
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Syed Ghulam. Bhik lfall'lDg: Why did hi'i not splluk beforll the closure. If 

.he-speaks now, ft. would h.: disudvuntageolls to IlS. If we Juid known his po i~ 
-tion, "J could huve replied suitably. . 

Mr. Preaident (The Honourable Sir Abdur Huhilll): 1 uuuerstllnd there h .. 
.. been u sufficient debut,e. 

1Ir. 1. D. Tyson: Sir, I have rl!ully got nothing to say. On'the sume lines 
81:l the previous umendment, I content myself by opposing this. 
Kr. Preal4eD.t. (The Honourable Sir A~dul' Rahin:1): The question is: 
"That in clauae 16 of the Bill, to claWie (3) of St.Q,t.ute 2 In t.be l'ropoeed Schedule, .t.be 

following' be added at. the end:, ., II 
'at. IN1Bt. four of whom .hall be UBlu ~. 

The A-ssemhly divided: 

AYE8-2l. 
\ 

Abdul Ghani, M.ulvi Muhammad. 
Abdullr.h, Mr. B. M.. 
Azbar Ali, Mr. 1I\:dwmDacl. 
Shutto, Mr. Nabi Ba1Wa lUahi Bakah. 
. Choudhury, Kr.Abdur Buheed. 
..t."hQucihurY'. Xr. Muhammad _'Htauain. 
lI:.ak Sail., Mr. H. A .. Sat.'bi.r 11. 
·GlaiaeaddiD, Mr. K. . 
Liaquat. Ali '~. NRWUbzadu. Muham· 
mad .. 
Murtuza Sahib Bahadur, 'Maulvi Syed. 
Nairan" Syed Ghulam Bhik. 

Nauman, Mr. MuhaJDIDad. 

Piare Lall. Kureel,Mr. 
Baza Ali, Sir Syed. 

Shahban, Khan BahadUl' KiuGh'-
K.adir Muhammad • 
Siddique .Ali Khan, Nawab. 
Siva Raj, &0 Bahadur N.' 
. Y &mill Khan,Sir Muhammad. 
Yusuf .-\bdoola Haroan, Set.h. 
Zllfar Ali Khan,' Mautana. 
Zia Uddin Ahmad. Dr. Sir. \ 

NOES-38. 

A m~d . Nowaz Khan, :MajOI' Nawab Sir. 
Aiyul'. Yr. T: S. Sankara. 
Ambe'dkal', The Honourable Dr. B. ·R. 
Biwerjea, Dr. P. N. 
}klnthall, The Honourable Sir Edward. 
&woor, Sir Gurunath. . . .. 
Chapman-Mortimer, Mr. T. 
Chatterji, Mr. S. C. 
Daga, Seth Sunder Lall. . 
Dalal, Dr. Sir lbLanji Dinshaw. . 
llalpat Singh, Sardar Bahadul' CaptlWl. 
aid'~l', . Khan Babadur Sbamsuddin. 
. Jawahal' Singh, Sal'dar B~ adur ,Sardar Sir. 
Joshi, Mr. D. S. 
Kailasl) Bihari Lall, Mr. 
Kamaluddin Ahmad, SbamB·ul-Ulema. 
Khare, The Honourable Dr. N. B. 
Lawson, Mr. C. p. 
Mackeown, Mr. J. A. 
MaUra, Pandit-La!cBhmi KnJltn. 

The motion was negatived . 

Maxwell, The HOllourlfoble Sil' Reginald. 

Mehta, Mr. Jumnadaa M. 
Miller, Mr. C.  C. • 
Mudaliar, The Honourable De a ~  
dur Sir .'\. Ramullwumi. 
Noon, l'be Honourllble Malik 8ir Ferw 
Khan. 
Pai, Mr. A. V'.. ... '  . 
.Railll1lan, The Houourable '8ir JerelD,. 
Ray, lira. ~ u a. • 
Richardson, Sir Henry. 
Roy. 'l'ile Honourable Sir Aaoka KWIlar . 
Sant. Singh. Sardar. 
Sargen!., Mr. J, P .. 
Spear, Dr. T. G. P. 
SPe1lce, Sir George. 
Sult.an Ahmed, The 'Honourable Sir. 
Thakur Singh, Major. 
Trivedi, Mr. C. M. 
Tyson, Mr. J. D. 

• Jed Ghulam Bhik ~  Sir; I move: 
"l'h/1t in c1au~ 16 of t.he Bill, to clause (~) of Atn.tutc2 in the proposed Schedule, the 

fn1lowing he addod at the end: . 
'at least tlu'e& of whom shall be MuHlims' ... 
Clause (4) says t o.~ the number of persons to be elected u.w members of 

the Court by Associations or other bodies approved in this behalf by the 
·ChanceUor shall not exceed eight, and it is out of this eight that we want at 
least three. Now, I do not know what arguments or facts and figures or 
appeals will move the stony hearts oj. tho gentlemen who occupy the Official 
Benches. T Am tpminded of B well-1m.own (·oupJet of the great poet Amir 
KhURru: , 

. "Rri ltuJrimi lIilt.", a/Ru1I wihrbti." ./lIi1.tJlll •. turd 
1!nrlri miJ.:l",41Iad i1il-p-m.afl 1I11r.l,u,ub, llaaw1ll. turd" . 

The poet expresses himsel£ to be at a loss to find some charm or tnugie by 
which to induce his bf'loved to be kind to him and to make him what his heRrt 
~B tB him to he. W e 8 ~ really tried 011 devices oUair argument and metboa. 
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of appeal. Perhaps Qne method remairul for us now and that is to go down 
on our kDliles and beseech these tin-gods to be good to us and to accede to our 
demands. Possibly driv~ to such extremes one might be impelled to resort 
even to that method, but of course obvious reasons stand in oUr way. First, 
we are Muslims and do not worship any but the one'true God, and secondly, 
leaving alone the religious point of view, we have also to conform to certain 
principles ofself-respt..ct. Therefore we· are at our wit's end. The position is 
perfectly clear and no lengthy argument on my patt will either improve or 
impair it. The meaning of my amendment is clear. Sir, I move. 

111'. President (The Honourable Sir AbdurRahim): Amendment moved: 
"That in clause 16 of the Bill, to clause W of Statute 2 in the proposed Schedule, the 

following be added at the end: ' 
'at least three of whom shall Be Muslims' ... 
J[aul&Da Z&far AU Kha.n: Sir, we have Seen that however strong our d.rgu-

ments, however cogent ow reasoning, it. has no effect upon lv.{r. Tyson. Alld 
this reminds me of a couplet, to follow the example of my Honourable friend 
Syed Ghulam Bhik Nairang. The poel; says: 

Yu Rub nail, 'Woh samihe ham nail, 3amjh£nge meri bat, 
Dey aur dil unko ;0 nM dey muiA ko urban aur. 

"Oh Lord! My sweetheart hal made up her mind not to be convinced; 
\' ouehsafe her then another heart to comprehend me if 'l'hou dOlt not grant me another 

tongue to give expreuion to my sentiments." . 
So my sweetheart has made up her mind not to be convinced, although 

I want to convince her in this great temple of learning and under this dome 
where we stand as the representatives of MussaImans of India under the cons-
titutional experiment of Communal Award made by the British (iovQ1'J:l.ment. -
Sir Ramaswami Mudaliar is the repre.sentative of Hindus .. . . 

Mr. lama Mas •• Mehta: He is an Indian. 
J[aulaDa Z&far All XhaD.; Dr. Amb6dkar is the representative of ,Harijans; 

Dr. Khare is the !.'apresentative of Ma/larashtra Hindus. Similarly., each ODl:I 
is the representative 01 a particular section. And all these sections are gathered 
here and they are living together in a spirit of goodwill and amity. 80 this 
is the great temple of learning; this is thE" great temple of justice; this i& the 
great temple of fair'play; this is the great temple of British sellse of justice. 
'But where has the sense gone'! Has it gone to the poles. gone to Europe, gone 
to North Africa'! Why doesn't it Q(lmc tC' Delhi? Why doesn't it enter t.he 
soul of the Delhi Cniversity? 

What do we want? I have told you that here in this lIaIl in this brrent 
temple of learning we stand as the representatives of the Mussalmam; of 
India and the MussallllanE of India are ten crores in number just as Dr. 
Ambedkar and our friend, }{ao Bahadur Siva Raj, are representatives of 8 crores 
of Harijans. That means 18 crores. And. if we add thirty lakhs of Sikhs that 
will bring the numher of 18 crores and.,thlrty. lakhs. And between us we can 
rule this country with justice and fair play, which has been denied by the 
Britishers . . . . 

S&rdar Sa.nt Singh lWest Punjab: Sikh): Let us combine. 
KaulaDa Zalar .All Khan: Don't get. worried. You will get a seat; we "ill 

get it for you. We' nre out to fight the battle. of the righteous; we .are out. to 
fight the battle of the weak. We give protection to the weak; we give shelter 
to those who have no roof over their bead. . 

So Sir, when the Government has on lIhe one hand glvett us comDlu11l11 
award' and wants us to go to the Councile in the name of the. people--t~e 
Mussalmllns vo~e for i,he MUBsalmans and Hindus vote for t~e Hllldus-how IS 
it that this princ.iple iE denied here? How can ~ou de~'l  It? Do you want 
to take away with one hand that which you av~ gIven WIth the othe;? People 
t't outeide-,those who have gone to the JaIls as also other sectIOns of so-";1};S tiona1ists-with being the handmaids of British Imperialism, tondiN 
~~ e ~riti er . My Honourable friend, Mr. Jamnadas Meht9:, would also 
tell me the same thing. 
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JIr • .Tamnadas II. lIehta: Yes. 
llaulaDa Za1ar All Xhau.: That the Lea.guewala is the factotUJllof Britlah 

Government. Hut looK how thtl Uovemmellt treats us. l'hey do not reco o.i~tl 
their friends. They do recognize their elJemies and can make up with j,lIem. 
But the fl'iends they would spurn. 

Syed Ghwam Bhik Na.ira.q: They call neither recognize friends nOr enemies. 
JlaulaDa Zalar Ali Khan: So they' have lost all sense of recognition. l'his 

was left for you to remind me. 
Therefore, Sir, I cu.k you in the name of justice, in the name of fair 

play •.. 
Sardar Sant Singh: These qualities are in heaven, not in this world. 
llaulaDa Zafar Ali Khan:· . . , to giv£' us representation as It;lu8salmans in 

the governance of the Delhi University to the extent of a fewlOeats. l.'hose 
few seats do not carry loaves and fishes. Those of coune will go to Sir Maurice 
Gwyer who will get l{s. 2,000, or some other gentleman who will beappoint.ed 
as the Vice Chllncellcr. 

An Honourable .ember: Do not mE'ntion names. 
llaulaDa Zafar Ali Xhan:Well, there will be somebody, not any of tLet-le 

four or five members of this body whom we want as against to. Sir, my heart 
is ovel'fiung with indignatlon Ilnd the rankling sense of injustice, and therefore 
all I have to say is tl.at 1 lend my SLl'{'llgest support to the ameudment. 

B.ao Bahadur N. Siva Raj (Nominated Non-Official): Sir, I um in genernl 
agreement, as indeed I must be as representing the Scheduled Classes, with the 
feeling and the desire of our Muslim friends to increase the strength of their 
representation in the Court. But my difficulty, part;cularly with regurd to this 
amendment, is 8S to hO\'{ my friend the mover of the amendment, Mr. Nairang, 
seeks to seclire that r<:;prfsentation in tbis particular clause. So far as l Clln 
see, the bodias and tbe associations that are recognized under this clause are 
the Municipal Committee Delhi; the Bar Association. Delhi; Delhi Medicill 
Associntiol1, Delhi Hindustani A88ociation, Board of Secondary Educa-
tion, Delhi; and the J amia Milia, Delhi. In the first place, the motion moved 
by my Honourable frie!lu would seek to bind the hands of the Chancellor. 
He will not know as to which body or association he shotdd allot these 1 wo 
members. In the second place, it, also seeks to bind the Associations them-
selves much agairist iheir will so as to send Mussalmans from A ocil\tio{l~~ 
where there may be OJ')y a few Muslims. In the third place, there may be 
Associations where there are no MusliIils at, all., Therefore, unless the amend-
ment clears the position I personally feel it would be unworkable. I would 
like to know, therefore, what he suggest!; to remove 'this difficulty. Otherwise 
lam in general agreement. 

Bawabzada lIu a~&d Llaquat .All IDle: Sir, a very pertinent quel!w',)Jl 
bas been asked by my Honourable friend, Roo Bahadur Siva Raj. As ha.s 
been laid down here, thert: are to be 8 representatives of the Association that 
artl to be recognized I·y the Chancellor. It ill not IBid down here in the Bill 
8S to what those Asr.ocintions will be, and when we put down this number 
three we had in mind the 8ssociations that should have been recognized if thtl 

. interests of the MUS8.11mans had not been ignored. completely in the Pllst. 
Thev are the aS80ciaLion!l-I will give their names in a minute-that are engag-
ed purely in the advl)ucement of education in Delhi. One of them is recog-
nized and that is Jalllia Milia.. There Ilre two others that have no represen-
tation on thi8 Univerpity, and I submit that some of the associations that 
have been recognized really do not deeervc to be represented. on the Court of 
the University.' The two other associations tltnt we have in mind are Anj\)-
man Tarraqi+Urdu and the Anglo-Arabic Collegl;! and SeboolsSociety. 

Now, 'let me tell you, 8S far as Anjuman-i-Tarraqi-i-Urdu :Is concerned, it 
if: an All.India Association. It has ~ot its hr.adquarters at Delhi and it is & 
bony that consists of Hindus and M:uftc;almans. The third association is fln 
association which has been running, alld .is running, one degree college; {our 
higb schools,-one girls Fiehool add three boys schools. . Now this /l.s8ociathn 
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has no represent.ation ·on the Court of the University. So when we made 1he 
'suggestion that three hhould be Mussahnons, we had in mind the recognitioa 
'of these Associations which will represent the Mussalmans in the Court of the 
University. 

Dr. P; N. Banerjea: And which of the two institutions would you remove 
from the list? 

Nawablada lIIuhammad Liaquat .Ali Khan: There is the Mercantile associa:-
tion' Bnd there is the Municipal Board. It is already represented by. the 
:Chairman of the ~It1l1icipal Board. 'RE'ally, Sir, all kinds of interests are re-
presented in this university who have no right to be represented on it, un:! 
the Mussalmans have been complet~ly ignored in spite of the fact that there 
nre assoC'iations in existem·e which have been doing nothing but advancing tbe 
cause of education in Delhi. I hope I have cleared the point raised by my 
Honourable friend, Mr. Siva Raj. 

Let me assure him that wherever we have suggested an amendment it 
has heen done pllrely with the idea of giving representation to those. interests 
which are directly con:lect.ed with edu(~atioll in the province of Delhi. 

Sir Oowasjee Jehangil': Who appointE' these Associations? 
Nawablada KuhiWlmad Liaquat All ][him: It is the Chancellor who recog-

nises them. 
Babu ltaUash Behari Lall: I do not rise to speak for or against the argu-

ments advanced by my Honourable friends Hao Bahadur Siva Rnj or Nawabzada 
Liaqullt Ali Khan. They can be taker: care of by the experts on the GOVtwn-
ment Benches. To me It seems that these arguments are devices to sup!'ort 
t,he main pillar of the amendment. I think it is only for the love of commu-
nalism which is innnt.e in these nmendment.s that they have been put forwa.rd. 
My main purpose of standing up is to condone my friend Maulana Zafar Ali 
Khan, or rather to console him. He bab becn weeping over thc whole situa-
tion. He has Imid having made a naiion of us and given us commulllll re-
cognition and the communal award, how does it li.e on you, my sweetheart, 
t,hat you now kick liS in this wny and l€nve us in the lurch. But I would Ilsk 
my friend, MaulnnA. Zafnr Ali, to take a lesson· from the Government eide. 
He has said that they are all communal representatives there-Sir R. Mudaliar 
for the Hindus, Dr. Ambedkar for t,he Scheduled Ca ~  and Sir Sultan 
Ahmad for the Muslims. But has it oCf.'urred to him that when tbeY7Qte 
t.hey are neither Hindns nor Muslims. The .... vote as the Government of India. 
Cannot you therefore take a lesElon and see that you beC6me the real pec'ple 
of India, the real n-aticn ot India and that what you represent is the real· 
thing. I do not say that they will not err. If they do, I will be with von 
Bnd tell them that -you are n?t really represeuting the interests of the Jndin;"1 
nation and you do not deserve to be ('\ur sweetheart. That is the lesson :"OU 
should learn from the sweetheart. 

Sir Syed Jtaza All (Cities of the United Provinces: Muhammadan Urban): 
Sir, in \lpporti ~ this amendment I would invite the attent.ion of the elected 
Members of this ROllFle, and I have particularly in my mind my Hindu friends, 
to a very importapt aspect of the questi8D. It was on the 1st October 1906 
that a very representativ€. deputation of the Muslim community waited tm L~I'd 
Minto at SimlA and presented an address in which the grievances of the MURIim 
community with reference to representation were set forth. Shortly after that, 
the question was: What ill the actual demand of the Mussalmans? 'The MUElsaI-
mans no doul;>t wanted the representation of their own community. The im-
portant QuestIon was whether that representa.tion which wa.s to be conceded 
to t~e Muslims should 'be by reservation of seat" or by setting up separatp 
U8 ~ electorates. I I. do not want tp go through the history of the whole 

question,. but the two. Important aspects Bre: You could· give representation t<'I 
the. Mushms by re ervlD~ seats for them, or you could set up Muslim electorates 
wInch would elect Mushm representatives. 

I.have been a care~~l ~ude~t of what has been oi ~ on in our country. 
I beheve today ~ e posltIon 190 thlS; So far as our mndu friends ue concp.rnetf, 
they have no obJectIOn to reservatIOn of seats, but they have a strong objecti&r 
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to the Muslims securing re}!resentation through Muslim electorates, which is 
kuown 8S separate representation through separate electOrates. nut in mos' 
of these amendment.s, of which notice has been ~ve  by my party be it noted 
by the Government Benches and my Hindu friends that e er~lly, we have 
contented ourselves with securing Muslim representation through reservation of 
Beata. That has beeu the outlying prUlciple of the amendments tabled. 

1 for one should huve t ou~ t that the line that we have taken up was one 
which would commend itself wholeheartedly to those patriotic Hindu friends 
who take objection to Muslim electorates because it leads to friction between 
community altd community or nation and nation. This is one of those amend· 
ments which seeks to do no more than secure Muslim representation. May I 
ask what possible objection my elected Hindu Members can posSibly have to 
that course? In this connection I listened carefully to the speech of my 
Honourable friend, Mr. Kailash Bihari Lall who spoke also on the last amend-
ment. Well, the line generally taken up by a very small fraction of the Hindu 
co~u ity is this: Why content yourself with a number of seats? My a ~ 
i.e simply this. We are guided by history. What has been the history of 
el~ctio  in the various provinces? With the exception of the late Honourable 
Nawab Saiyid Muhammad who was returned to the late Imperial Legislative 
Council by a joint electorate in Madras-and it must be remembered ~e was an 
ex-President of the Indian National Congress-there ill not a single Muslim who 
was returned from any of the provinces to the late lmperial Legislative Coun-
cil'dil-ring a period of 25 years. May I ask Mr. Kailash Bihari Lall how many 
Muslims have 'actually been elected by the registered graduates and returned tv 
the Patne. University C.ourt? 

AD JIoDoarable JI,mber: Never mor£. than one. 
JIr. KafJaab Biha.rl Lall: In the P'atna University· there is no spirit of 

communalism. 
Some Members on the MuaUm Leapt Bencw: Ah I 
Sir Syed. Bua Ali: If there is a reply I wait fer a reply. But if there is 

no reply ..... . 
Mr. ][.nub Bthari Lall: I have given a reply. 
JIr. lamnadu lI. lIehta: What is the question? 
Sir Syed :a.ua Ali: May I put the question to those Honourable Members 

who come from vari.ous .other provi ce~, with.out repeating the same? This is 
the position. This is an amendment that should commend itself to every pat-
riotic Indinn, whether he is a Hindu or whether he is a Muslim. Y.ou have no 
objection to reRervatioo. That is yeur .offer to the M:uslim League. You 
strongly object to the two-nati.on theory. You strongly object to Pakistan and 
you say that we shou14 be content with reservation of seats. - Here we are ask-

_ing for reservation of scate and yet you deny that ro us. Is that justice? I do 
not think I need address auy word .of appeal to the Government Benchas be-
cause I am afraid their miuda have been made up. 

JIr. J. D. "l"y1KQl: . I should be sorry if in the eyes of my Honourable friend, 
Syed Ghulam Bhik NairaIlg, whose good opinion I greatly value, I have fallen 
from groce. (Interruption.) I understand that I have only just fallen from 
grace. 

AD. Honourable lIember: Only temporarily. 
lIr. I. D. "l"yaon: A large part of his last speech and the greater part of his 

previous one were devoted to me personally. If it were not that I do not wish 
to run the risk of putting Honourable Members .opposite .on their mettle, I 
should be tempted to refer to an old saying which points to the inference to be 
drown when t.he lawyer on one side attacks, albeit very cQllrteously, the 

~.o e mll  of ,the opposite party. This amendment is exactly in line 
6 P.M. WIth the prevIOus .ones and I very much regret that neither to the 

courteous attack of Syed Ghulam Bhik Nairang nor to the blandishments of 
Maulana ZaflU' Ali Khan can I yield. . 
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iIr. ltrei1dtnt (The Honourable" Sir Abdur ;Rahi,tn): The question is : 
"That in ~uae 16 of the Bill, to clau.. W of Butut. i in.... the. propoHd Schedule, the 

f~llo i  be added at the end: 
'at leut three of whom lhall be Mualim.· ... 
The AsSembly diiided : 

AYEB-21. 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M.. 
Azhar Ali, Mr." Muhammad. 
Bhutto, M.r. Nabi Bakah Illahi Bakab. 
Choudhury, Mr. Abdur Belheed. . 
Choudhury, Mr. Muhammad H1IIII&&Il. 
Essak Sait, Mr., H. A. Sathar H. 
Uhiasuddin, Mr. M. 
Kam.luddin Ahmad, ShaJna.ul-Ulema. 
Lalljee, Mr. Hoo .. inbhoy A. 
Liaquat Ali Khan. Nawabzada Muham-

mad. 

Murtuza Sahib Bahadur, Maulvi Syed. 
N airang, Byed Ghulam Bhik. 
No.uman, Mr. Muhammad. 
Raza Ali, Sir. Syed. 
Shah ban, Khan Bahadur Mien Ghalam 

Kadir Muhammad. 
Siddique Ali Khan, Nawab. 
Umar Aly Shah, Mr. 
Yllmin Khan, Sir Muhammad. 
Zalar Ali. Khan, Maulana. 
Zia Uddin Ahmad, Dr. Sir. 

NOES-38. 

Ahmad Nawaz Khan, Majbr Nawab Sir. 
Aiyar, Mr. T. S. Sankara. " 
Ambedkar, The Honourable Dr. B. R. 
Banerjee, Dr. P. N. " 
Benthall, The Honourabie Sir Edward. 
Bewoor, Sir Gurunath. 
Chaplll&ll.Mortimer, Mr. T. 
Chatterji, Mr. S. O. 
Dagll, Seth Sunder Lan. 
Dalal, Dr. Sir Ratanji Dinahaw. 
Dalpat Singh, Sarder Bahadul' C_tltain. 
Haidu. Khan Bahadur Bhamluddin. 
Imam, Mr. SaiyidHaider. 
James, Sir F. E. 
Jawahar Singh, Barder Bahadur Sardar 

Sir. 
Joshi. Mr. D. S. 
Kaila8h Bihari Lall, Mr. 
Khare. The Honourable Dr. N. i. 
Law8on, Mr. O. p. 
Mackeown, Mr. J. A.. 

The motion was negatived. 

Maitre, • Pandit Lakahmi Kant.. 
Maxwell, The Honourable Sir Reginald. 
~ ta, Mr. Jamnadaa II. 

Miller, Mr. C. C. 
M udali&l". The Honourable Dewan &ba. 

dur Sir A. Ramuwami. 
Noon, The Honourable Malik Sir l<'eroz 

Khan. . 
Pai, Mt. A. Y. 
Raisman. 'Phe Honourable Sir Jeremy_ 
Richardson, Sir Henry. 
Roy. The Honourable Sir Aaoka, Kumar. 
Sant Singh, Suder. 
s.rgent, Mr. J. P. 
Spear, Dr. T. G. P. 
Spence, Sir George. 
Sultan Ahmed, The 'Honourable Sir. 
Thakur Singh, Major. " 
Trivedi, Mr. C. II. 
Tyaon, Mr. J. D. 

Sir Bemy lI.ichal'd80n (Nominated Non-Official): Before you rise, I have a 
request to make. As I understand the position, any }msiness left over from 
today is to be taken on Monday." We understood that Monday and Tuesday 
were the days which would be devoted to the food debate. Therefore, the fooo 
debate will have to suffer if the time is oooupied by the rest of the businestl left 
over from today.· We ill this Group say that the food debat-e hU8 become not 
only urgent but immediate and nothing less than two days should be devoted to 
it.. Unless, therefore, the Leader of the House can [ive us some st.atement of 
assurance now that the fo04 debate will take place on "Monday and Tuesday and 
that two full days will be devoted to it, we request· you to ask the House to 
sit tomorrow, which we are prepared to do and we are prepared IIlao for. a night 
sitting if necessary. 

lIIr. BOOIeiD.bhoy A. L&lljee (Bombay Central Division: Muhammadap 
Ru!-,al,: I e ~irely ,agree with the suggestion made by Sir Henry Richardson'" 
as also about the food debate. I wish to say that· this special Session was. 
allotted to us after I had moved my motion in that respect, fo~ the purpose of 
oonsidering the war situation and the food situation and such circumstances as 
arise out of the war. We asked for it and we got it. Last year we had no 
Session in July. The legislative business tut has been brought in may be con-
sidered but I think the war situation and the food situation and such thipgs as 
arise out of the wa.r should certainly get primary and full consideration and 
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tht.lse must therefore be taken into conaideration in this 'apecial Session which 
I repeat has been specially summoned for that object. 
. Dr. P. N. Banerjea (Calcutta Suburbs: o - u ammada~Urbll )  We 
are of opinion that precedence should be given to the food situation(whicih., a8 
my Honourable friend has said, is not only urgent but immediate and not' less 
than two days should be given to that. . As regards the other IJllltters. I am 
in the hands of the other Parties and the Leader of the House. 

Nawablada Muhammad Llaqua~ Ali Khan (Rohilkund ~Jld KUJIlaon Divi-
sions: Muhammadan Ruml): As regards the question of the food debate, I 
support the prop0t;1l1 that. has been made by my Honourable frien4, the Leader 
of the EuropellD Group. We are definitely of opinion that the food debate 
should, take pwce at the earliest moment and that two lull days. at least should 
be allottQd for this purpose. As regards the suggestion of my uiend for sitting 
tomorrow, I ani afraid some of 0l\r meIflbers have already made commitRlent,,; 
~d as the Delhi l iv~r ity B. ill, is. ~ f,Bill which c~ cer  the . u a ll~  
1~y, I hope that It "'ill not be m l ~ that t ~ House should Sit tomorrew. 

As regards having a night session, I am prepared to have II whole night 
aession. ' 

'l'he Honourable Sir Sultan Ahmed (~eader of the House): Sir HeIll1 
Richardson wants a day sitting tomorro,," and he is also prepared for nocturnal 
transaetion of bu~i e  but so far as we are concerned, we are entirely in the 
hands of the House. Weare prepa,red to come toIporrow and day after 
tomorrow but one \bing is certain. We do not want to go beyond Thurj1day 
next week. We made it perfectly clear, to the House when the Session wall 
extended that twq days Will be given, to the food discussion, provided we Call 
go through the legislative business. I think \ the position was made perfectly 
clear to the House and on that assurance I stand, If the legislative business 
is finished early on Monday, we will have Ii day and a half. (An Honourable 
M embeT: > • 'That cannot be,' ') If that is so, I am afraid we can do nothing 
at present. ., 

Df. P. N. Banerjea: The food question is most important. 
fte Ilcmourable Sir SUltan Ahme4: It is certainly very important .. We 

tully realise it. There is absolutely no doubt about it and it is because of that 
we extended the Session. It is because of that we wanted to have .", full dis-
cussion. The ~d ldE!mber is very anxious to fisten to the views of the Mem-
bers of this fIouse and he is also anxious to give a full story about the food 
position. The difficulty is this. If the legislative business is not finished. J do 
not see how we can manage to have two days for the discussion of food, 'Under 
these circumstances I would respectfully suggest to the House not to sit 
tOmDnow and see if we ~a ot come to some arrangement on Monday by which 
the legislative business may be finished a8 early uS possible. We are as equrlllv 
anxious as the other Members of the House to have a full discussion on the food 

• question. The whole country is looking forward to the discussion'in this House. 
'V!e cluinot, however ,extend the Session further. We have been here for (L long 
time and we have gIven four duys extra, so that all these questions may be 
discussed, The legislative busine8s has to be gone through arid we cannot 
agree that the rest' of the business should be shelved. . 

1Ir .. ~eDt (The o~ourabl~ Sir Abdur Rahim): I take it that it is not 
the deSIre of the House to Sit tomorrow. • 

" (VoicB8: "No".) 
.. There is no general, desire to sit tomorrow. The present' IU'l'angement will 
atand. •. " 
, The 'Assembly.then adjourned tnt Eleven of the, ·Clock ,on M'oday, ,tU 
Qth 4.ugust, 1948. . . , 
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